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LOK SABHA DEBATES

LOK SABHA

Monday, August 26, 1991/ Bhadra 4,
1913 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

[English]

Poaching of Wild Animals
+
*549. SHR1 BHAGWAN SHAN-
KAR RAWAT:

SHRI MAHESH KUMAR
KANODIA:

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased
to state: : .

(a) whether the incidents of poach-
ing of wild animals are increasing;

(b) if sp, the poaching incidents
that have come to the notice of the
Government during each of -the last
three years;

(c) whether the Union Government
propose to amend the Wildlife (Pro-
tection) Act, 1972 to punish the poa-
chers suitably;

(d) if so, whether a Bill in this re-
gard is proposed to be introduced in
the Parliament; and

(e) il so, when?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) and (b) The in-
formation is being collected and
would be placed on the Table of the
House.

(c) Yes, Sir.

(d) and (¢) A Bill has been intro-
duced in the Rajya Sabha on 10-1-91.

[Translation)

SHRI BHAGWAN SHANKAR
RAWAT: Sir, Sikandra in Agra is a
place of historical importance. Several
species of deer inhabited that area.
Now those deer are being killed.
Poaching of deer in that area has be-
come common. There is no provi-
sion on the part of the Government
for feeding and looking after those
deer. Is the Government aware of
the situation? If so, what action has
been taken by it? A number of
complaints have been sent  regarding
this matter.

SHRI KAMAL NATH: Sir, our
ministry is aware of poaching being
prevalent all over the country. The
new Wild Life (Amendment) Bill in-
troduced in Rajya Sabha, provides for
strict action for this purpose. I am con-
fident that when the Bill comes to this
House, the poaching will be brought
under contrel.

SHRI BHAGWAN SHANKAR
RAWAT: Sir, the hon. Minister has
explained the plans for the future. It
may take a long time. What is the
number of people against whom action
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has been taken for poaching d}lrjng
the last one year under the existing
Forest (Protection) Act? I think, per-
haps no action has been taken be-
cause the influential people are invol-
ved in it. So I would like to know the
number of people who have been pro-
secuted during the last one year?

[English]

SHRI KAMAL NATH: Sir, there
is no doubt that poaching has increa-
sed as I have just now said. I have
figures which relate to the number of
animals which are specific on deer. 1
have these figures which are very de-
tailed figures and I shall either lay it
on the Table of the House later or
inform the hon. Member.

SHR1 DIGVIJAYA SINGH: In a
number of Game Sanctuaries and
National Parks, the population of deer
and antelopes has increased to such
an extent that it is leading to over-
grazing in those National Parks and
Sanctuaries. The specific point which
I want to raise is that in the Great
Indian Bustard Game Sanctuary near
Shivpuri, the population of biack-
bucks has grown to such an extent
that it is causing problems for the vil-
lagers. Would the hon. Minister consi-
der culling out such animals selectively
and allow people to hunt in and
around those areas or blocks which

we open up?

SHRI KAMAL NATH: Sir, culling
will very easily degeneratz into kill-
ing. I shall examine the specific pro-
blem of Shivpuri. We have a scheme
which is being introduced intensively
from the current year, that is Ecolo-
gical develpment around National
Parks and Sanctuaries and we shall
ensure that this is specifically directcd
towards solving such problems.

PROF. UMMAREDDY VENKA-
TESHWARLU: While appreciating
the stand that is being taken by the
Union Government in protecting the
Wild life, I would point out that in
Andhra Pradesh, the wild pig menace
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has increased like anything. Most of
the crops are being spoiled by these
wild pigs. Wild pig is in the list of
the wild animals, by which they get
protection. If they are killed by the
farmers. they are being booked under
the Wild Life Protection Act, even if
they spoil the crops. Will the Govern-
ment examine and take action to de-
lete the wild pigs from the list of Wild
Animals so that crops can be protec-
ted? Crops in about 1.7 lakh acres of
land are being spoiled because of this.

SHRI KAMAL NATH: Undoubte-
dly in some cases, wild pigs are a
menace. But, it shall not be possible
to delete it. The amended Wild Life
Protection Bill provides that elimina-
tion of animals under Section 11 of
the Act for safeguarding loss of life
and property and under Section 12 of
the Act for Education, Scientific Res-
earch, can be permitted, subject to
certain conditions. So, if the wild pigs
fall in the category of protecting the
loss of life and loss of property, this
shall be allowed.

SHR1 ANNA JOSHI: Sir, the Gov-
ernment proposes to have the amend-
ment to the Wild Life Protection Act,
io give suitable punishment for the
poachers. I would like to know as to
what is the provision made to give
suitable punishment.

Secondly, the connivance of the
officers and Government servants who
are supposed to be responsible for the
protection of wild life, is one of the
reasons why the poachers do all these
things. My second part of my ques-
tion is, what is the provision made to
give punishment for ths Government
servants and the Governnmient officers
who have failed to protect them, be-
cause the failure of both has resulted
in poaching. :

MR. SPEAKER: Will you ask this
question- if it is provided in the Act?
You can find this out in the Act it-
self. It is a Bill and such a question
is not generally allowed. -
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SHRI SRIBALLAV PANIGRAHI:
I would like to know from the hon.
Minister whether the Government is
aware of the poaching that is going
on increasingly in some of the wild
life sanctuaries and obviously with the
connivance of the Government offi-
cials.

Is it due to some revenue villages
situated in and around the sanctuar-
ies? That is also increasing the poa-
ching in such sanctuaries.

If so, what steps would the Govern-
ment like to take in this direction?

SHR1 KAMAL NATH: There are
70 parks and 411 sanctuaries extend-
ing over an area of 1,38,000 sq. kilo-
metres. In some of the sanctuaries, set-
tlement has not been made of the vill-
ages. That is true.

We are prevailing upon the State
Governments to go through and finish
off with the settlement procedures. If
any specific instance of poaching in
such revenue villages, which have not
been settled. has come to the notice
of. the Member, I shall be grateful if
he brings it to my notice.

From time to time, we do get some
complaints about this. These are acted

upon expeditiously.

SHRI BIJOY KRISHNA HANDI-
QUE: Of all the measures against
poaching of wild animals, particularly
those in danger of extinction, rousing
public awareness and motivating peo-
ple in the neighbouthood of the habi-
tats of such animals, is most effective.
May I know from the Hon. Minister
what steps have so far been taken in
this regard, such as, popular literature
and dissemination of useful infcrma-
tion in local languages and film-shows
in local dialects on the necessity of
conservation?

‘Will the Government aise consider
bringing out a book underscoring the

saving of various vanishing species on

the pattern of the Red Book as pmb-
h.shed by the UNO?
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SHRI KAMAL NATH: My Minis-
try has an awareness programme. This
awareness programme is being streng-
thened. It shall be again activated in
the next couple of weeks. We shall
consider the suggestion made by him
about bringing out the booklet.

MR. SPEAKER: This is an assur-
ance.

(Imterruptions)
[Translation)

SHRI RAJNATH SONKAR
SHASTRI: Sir, the population of
‘Neelgai’ is increasing in the eastern
districts of U.P. and the wcstern dis-
tricts of Bihar and this has become a
problem for that region. According to
the Wild Life Protection Act, 1972,
the ‘Neelgai’ cannot be killed, caught
or in any way disturbed. May 1 know
from the hon. Minister whether any
steps would be taken to deal with the
‘Neelgai’ menace which leads to the
destruction of crops worth crores of

rupees every year?

SHRI KAMAL NATH: 1 cannot
make any provision regarding the
‘Neelgai’ but some concession has
been given in case of loss of property
or life. We shall do something if pos-
sible under the provisions of the Act.
(Interruptions)

SHRI RAINATH  SONKAR
SHASTRI: Will compensation also
be given?

SHRI PIUS TIRKEY: There are
many wild elephants in North Bengal
and as they do not get proper food
in the jungles they go for grazing to
the tea gardens and places where dis-
carded trunks of banana trees are
available. This wild elephants come
during day or night and indulge in
destruction of life and property. They
have already killed many women,
children and labourers. Will the Gov-
ecrament make arrangements to en-
sure that wikd elephants could get ade-
quate food material in the jungles so
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that they do not come out of the
jungles in search of food?

[English)

SHRI KAMAL NATH: This ques-
tion is directed towards poaching.
Now, we are getting towards wild ele-
phants. As regards making provision
for feeding of elephants, I can only
say that I shall look into it.

SHRI SWARUP UPADHYAY: Sir,
the increasing number of elephants
has caused damage both to the stand-
ing crops and also the human lives.
I would also like to submit that the
clephant menace has become a regu-
lar feature in the State of Assam re-
cently. In view of this, will the hon.
Minister consider or allow restricted
catching of elephants and selling them
to reduce this menace particularly in
Assam? ‘ .

SHR1 KAMAL NATH: No Sir. 1
will not allow it. But I have noted the
hon. Member’s suggestion and we
shall look into it.

[Translation]

SHRI DAU DAYAL JOSHI: Sir,
may I know from the hon. Minister
whether forest guards have not been
provided with weapons in view of the
increased poaching in wild life sanc-
tuaries? We talk of entering the 21st
Centuary and yet we expect the forest
guards to do their work armed with
sticks only. Are you providing them
with arms? My second submission is
that all the sanctuaries should be pro-
vided with wireless sets so that infor-
mation regarding poachers can be
communicated quickly from one place
to another. Is such a system in opera-
tion? If not, the reasons theretor and
the time by which it will become
operational?

SHRI KAMAL NATH: Sir, the
suggestion is good but we lack in funds
to provide such a system. Provision
of arms and wircless sets is under con-
- sideration. This would be done on a
scloctive basis so that they can get
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SHR1 DAU DAYAL JOSHI: By
when will this provision be made?

SHRI KAMAL NATH: It is under
consideration.

[(English)

SHRI SARAT CHANDRA PAT-
TANAYAK: I would like to know
from the hon. Minister whether or not
the Government is considering to give
power to forest officers under CrPC
to prosecute the poachers. If so, from
when will it be effected?

SHRI KAMAL NATH: As I said,
the Wild Life Protection Act (Amend-
ment) Bill is in the Rajya Sabha which
has most stringent provisions. It is
not ‘only allowing the State Govern-
ment officers to file complaints but
also the Central Government officers
to file complaints. It is also allowing
the public, under certain conditions
and after fulfilling certain formalities,
to make or file complaints. So, I am
certain that the need under CrPC will
not arise.

World Bank Assistance for the Pollu-
tion Control Projects

*550. SHRI C. SRINIVASAN: Will
the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government are
likely to receive financial assistance
from the World Bank for pollution
control projects to be set up in various
parts of the country; .

(b) if so, the States which will have

Central Pollution Control projects;
and
(c) the number of places where

common effluent treatment plants are
proposed to be set up in Tamil Nadu?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) 10 (c) A state-
ﬁcnt is laid on the Table of the

ouse.
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STATEMENT

(a) The Government of India has
entered into an agreement for financial
assistance from the World Bank for
Industrial Pollution Control. The pro-
ject includes a scheme to provide
loans for the setting up of Common
Effluent Treatment Plants (CETPs) in
clusters of small-scale industrial units
and to large and medium scale units
in eight selected sectors, for setting
up/upgradation of treatment systems,
throughout the country.

(b) The project also includes assis-
tance for the institutional develop-
ment of the Central Pollution Control
Board (CPCB) and the Pollution Con-
trol Boards in the major industrialised
States of Maharashtra. Gujarat, Tamil
Nadu and Uttar Pradesh.

(c) Under the Central Scheme for
the establishment of CETPs, funds
have been released in 1990-91 to the
Tamil Nadu Pollution Control Board
for setting up CETPs at Pammal &
Pallawaram, FErode, Ammapetiai &
Muthialpettai and Tiruppur. Under
the aegis of the World Bank Project.
proposals for setting up CETPs for
clusters of industries would be enter-
tained.

SHRI C. SRINIVASAN: Mr. Spea-
ker Sir, the hon. Minister has stated
in his reply that the financial assis-
tance from the World Bank for Indus-
trial Pollution Contro] is being ohta-
ined. A large number of tanneries
which are there in my constituency,
Dindigul, have been excluded in his
reply. Will the Government consider
setting up of Common Effluent Treat-
ment Plant at Dindigul immediately
in view of the increasing pollution?

SHRI KAMAL NATH: Sir, if the

hon. Member gives me more details
on this matter and if he writes to me
and if that area warrants so, then 1
shall certainly consider the setting up
of a Common Effluent Treatment
Plant there.

2—23 LSS/ND/91
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SHRT C. SRINIVASAN: Sir, lea-
ther export is earning a good amount
of foreign exchange. Therefore, Com-
mon Effluent Treatment Plants for
tanneries must be set up at the cost
of the Government. Private business
men must be exempted from contri-
buting to the cost of the Effluent
Treatment Plants. Wiil the Govern-
ment consider this poini?

SHRI KAMAL NATH: Sir, leather
and tannery are given greater focus by
us. And certainly, it is qualified as
one of the eight industries urder the
World Bank Scheme as it is coming
under that ambit. So, we shall consi-
der leather and tannery industry also
under that Scheme.

SHRI ANNA JOSHI: Sir, under
the scheme the States which are going
to get the assistance from the World
Bank are, Maharashtra, Gujarat,
Tamil Nadu and Uttar Pradesh 1
would like to know the amount sanc-
tioned by the World Bank for the in-
dustrial pollution control in the State
of Maharashtra and the name of the
places where these Common Effluent
Treatment Plants are being set up or
will be set up.

SHRI KAMAL NATH: Sir, this is
a very wide sweeping question but I
shall endeavour to give him the names
of common Effluent Treatment Plants
in Maharashtra.

The Common Effluent Treatment
Plants set up are at TTC arcas, at
Tarapur, Jaisingh Pur and Dombiville.

SHRI ANNA JOSHI: What is the
total amount sanctioned for Maha-
rashtra?

SHRI KAMAL NATH: The total
cost is divided into two parts; alloca-
tion made by the State Government
and the Central share sanctioned. I
shall tell you about the Central share
sanctioned and that is, at TTC areas,
it is 5, at Tarapur also it is § and at
Dombiville it is also 5.
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SHRI ANNA JOSHI: Is it S crores

or § per cent?

SHRI KAMAL
don’t know.

NATH: That I

[Translation]

SHRI CHANDULAL CHANDRA-
KAR: Sir, as is well known, Bhilai in
Madhya Pradesh has an extremely
high level of pollution. The reasons for
this are also quite clear. Many fac-
tories are situated there and the pollu-
tion is causing various diseases to local
residents. The attention of the Gov-
ernment has been drawn to the pollu-
tion caused by large factories. I have
written a letter to the present Minister
also. What steps are being taken to
install a treatment plant urgently in
Bhilai with financial aid from the
World Bank or other bodies?

[English]

SHRI KAMAL NATH: Sir, the
Common Effluent Treatment Plant is
for a cluster of small industries and
it is not for large industries. A large
industry is required to make its own
arrangement for which wunder the
World Bank scheme, institutional
finance is available.

I am quite aware and I agree with
the hon. Member’s concern about pol-
lution in Bhilai. I share his concern.
I have received his letter and 1 have
asked him to give specific instances
so that under the EP Act we may take
some steps. But for large industries,
I shall only seek the help of the Mem-
bers to ask them to put up these
plants. Or if he gives specific instances,
we will take it up with the industry
concerned, to instal an Effluent Treat-
ment Plant.

{Translation)

SHRI CHANDULAL CHANDRA-
KAR: Sir, If the hon. Minister would
like to know about the large factories
which are situated there, I am pre-
pared to tell him about it just now.
There is a big cement plant, a fertili-
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zer plant and the Bhilai Iron and Steel
Plant. Besides these three major p'ants
there are 100 or so small factories.

SHRI KAMAL NATH: Sir, the
working of the three plants will be
studied and appropriate action will be
taken.

[English]

SHRI CHANDRA JEET YADAV:
Sir, the Government has entered into
an agreement with the World Bank
and the World Bank has agreed to
give loans. T would like to know how
much loans the World Bank has agreed
to give and besides loans, are they
giving some expertise also. I would
also like to know whether the Gove-
rnment has submitted any comprehen-
sive plan to the World Bank as to
how long it will take to cover the
maximum area under this scheme.

SHRI KAMAL NATH: Sir, the
World Bank envisages to give loan
worth about 155 million dol!lars. This
has three comnronents and it shall be
divided like this:

The grant for the State Pollntion
Control Board for institutional deve-
lopment, that is the develonment for
Pollution Control Board themselves is
12 million dollars.

For the individual units under the
large and medium sector, my hon.
friend has just now mentioned about
Bhilai, the institutional finance will
be disbursed by ICICI and IDBI

This is 100 million dollars.

SHRI SRIBALLAV PANIGRAHI:
How the individual units have been
selected?

SHRI KAMAL NATH: I will come
to that.

For common effluent treatment
plant, for small scale sector and for
cluster industries, it is 24 million
dollars. This has a loan and grant in-

gredient.
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Then, for demonstration projects, it
is 4 million doilars. For Consuitancy
studies and Grants to common efflu-
ent treatment plants, it is 12 miillion
doliars, as an outright grant. Techni-
cal Assistance for grants, it is 3 million
dollars.

The basis of selection is not done
by this Ministry. As far as lcans are
concerned, it is done by the financial
institutions and that too, those indus-
tries which approach the financial ins-
titutions. As far as the question of
common effluent treatment plants are
concerned, an asessment is made as to
which is the pollution load factor and
which is the greatest effluent factor
and based on that, the decision is

taken.
[Translation]
SHRI BHAGWAN SHANKAR

RAWAT: Mr. Speaker, Sir, I would
like to know whether the Supreme
Court of India had given a ruiing that
the water of Yamuna river between
Delhi and Agra has become poliuted
and is unfit for drinking? Is there any
scheme to control the pollution in
river Yamuna from Delhi to Agra in
accordance to that directive and by
what time this job will be accompli-
shed? 1 would also like to know whe-
ther any provision regarding it was in-
corporated in the agreement made
with the World Bank.

[English]
SHRI KAMAL NATH: He is
ta’king about pollution in Ganga.
SEVERAL HON. MEMBERS:
Yamuna.
[Translation]

SHRI RAJVEER SINGH: Hon.
Minister, it is river Yamuna which
flows through Agra not Gunga.

SHR1 KAMAL NATH: I have a
sore throat and I am not able to
speak anymore...(Interruptions)...

BHADRA 4, 1913 (S4AKA)
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[English]

Please understand what 1 am saying.
But this question relates to the finan-
cial assistance from the World Bank.

(Interruptions)......
[Translation]
I am also saying is polluting that

Industrial efflulent is polluting that
TLVer...... {Interruptions)......

SHRI KALKA DAS: You can talk
about your sore throat later on. First
of all, you please give a proper repiy

to the question. ...(Interruptions)...
[English]
SHRI KAMAL NATH: Sir, the

focus of this question is on World
Bank assistance. It is for industries
situated near the river which can avail
of this. If there is any specific cluster
of industries which is causing pollu-
tion, we can consider a coinmon efflu-
ent treatment plant. If he brings it to
my notice, we can consider it.

[Translation]

SHRI BUTA SINGH: Mr. Speaker,
Sir, there is a famous city by the namc
of Pali between Jodhpur and Jalore in
western Rajasthan from where our
hon. Shri Guman Mal Lcdha comes.
The environment of the three districts
i.e. Jodhpur, Jalore and Pali has been
polluted. Even water in that area is
so polluted that it is unfit for coasum-
ption by animals, what to talk of hu-
man being. The whole river is pollu-
ted in Jodhpur. 1 would like to know
from the hon. Minister whether any
scheme to check this pollution has
been incorporated in this plan. If so,
whether any provision has been made
to give compensation to those farmars
whose lands have become barren. Due
to the poliution caused by textile in-
dustry in Pali district, where printing
and dying work is done, thousands of
acres of land has become useless. No
crops can be grown on that land. 1\
would like to know from the hon.
Minister that we should be informed
about the inclusion of this scheme in
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that plan. If no, the reasons thereof
and if so, whether a provision has been
made to grant compensation to these
farmers.

[English]

SHRI KAMAL NATH: The speci-
fic problem concerning Jodhpur and
Pali is not there. But if I can get more
details about them, we shall corsider
some other schemes to control pollu-
tion there, if it so warrants.

[Translation]

SHR1 SURYA NARAYAN
YADAV: Mr. Speaker, Sir, I would
like to know from the hon. Minister
whether Patna, Mokama, Barauni
Dhanbad, Saharsa and Jharia districts
of Bihar state are highly polluted and
the environment has becen adversely
affected there. Have you made any
special arrangements to solve the pro-
blem of pollution in these districts
with the help of the World Bank.

SHRI KAMAL NATH: Sir, as 1
have already stated that this scheme
of World Bank is being implemented
in Gujarat, Maharashtra, Tamilnadu
and Uttar Pradesh oniy.

[English]

We have 155 million dollars. Now,
these 155 million dollars have to be
spread over. Everybody cannot have
everything.

[T ranslation)

SHRI SURYA NARAYAN
YADAV: Bihar is worst affected by
the pollution.

[English]

SHRI DIGVIJAYA SINGH: We
all know about pollution in Bibar.

[T ranslation]
SHRI KAMAL NATH: We are

aware of the fact that Bihar has all
kinds of pollution.
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SHRIMATI RITA VERMA : My
first question is that whether the hon.
Minister is aware of the extent of pol-
lution in Bihar? Whether he has no
scheme to check the pollution in
Bihar? Whether people of Bihar are
not human beings? My second ques-
tion is that what plan he is formulat-
ing to check the polluticn in the coal
field areas of Bihar to which he has
already replied that there is no such
plan. There is so much pollution that
it is affecting the lungs of the people
residing there, and the cases of Tuber-
culosis and Leprosy are increasing as
a result of it. The -vers are polluted,
atmosphere is polluted. If you go
there, you will feel ihat it is the worst
place on earth. What steps do vou
propose to take to overcome this
problem?

SHRI KAMAL NATH: It is the
responsibility of the State Pollution
Board to control peiliution in the
State. This plan piloted by the World
Bank and will covers only four States
that I have named, the Siate pollution
Boards will get funds from it. But
industries all over the country interest-
ed in availing this World Bank loan,
can do so and it will not remain con-
fined to the four States. As far as
Bihar is concerned everyone in the
House is aware that it is the most
polluted State. But the primary res-
ponsibility rests with the State Pollu-
tion Boards and I shall request the
hon. Member to discuss the same with
them. The Centre will extend all
possible assistance i0 the State.

SHRI GUMAN MAL LODHA :
As has been said by our hon. Mcm-
bers that a project plan from Anti-
Pollution Board of Rajasthan has
been sent to you. Duc to process
houses at Pali, Jodhpur and Balotara
lakhs of acres of land belonging to
the farmers has become useless for
agriculture. The children born there
are either hunch backed or sick or
blind.

MR. SPEAKER : Lodhaji, you
please come to the question.
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SHRI GUMAN MAL LODHA: 1
would Iike to know from the hon.
Minister whether there is a proposal
to include Rajasthan in this scheme
and solve the problem of pollution
particularly in Pali, Balotra and Jodh-
pur by granting aid to Anti-Pollution
Boards.

SHRI KAMAL NATH :
no knowledge of this proposai.

I have

[English]
MR. SPEAKER: You need a notice.
[Translation)

SHRI KAMAL NATH : Yes, a
prior notice should be given in this
regard.

MR. SPEAKER: Question No. 552
and 562 will be taken together.

[English]
Greening of Wastclands

*552. SHRI BIJOY KRISHNA
HANDIQUE: Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government pro-
pose to involve the private sector in
the greening of wastelands; and

(b) if so, the details thereof?

THE MINISTER OF STATE
OF THE MINISTRY OF ENVIR-
ONMENT AND FORESTS (SHRI
KAMAL NATH) : (a) Yes, Sir.

(b) A statement is laid on the
Table of the House.
STATEMENT

An important objective of the Na-
tional Forest Policy, adopted in 1988,
is to increase substantially the forest/
tree cover in the country through mas-
sive afforestation and social forestry

programmes, especially on all denud-

BHADRA 4, 1913 (S4KA4)

Oral Answers 18

ed, degraded and unproductive lands.
The Policy also lays down that indi-
viduals and institutions should be
motivated and facilitated to undertake
tree-farming on their own lands; and
that, as far as possible, forest-based
industries should raise the needed
raw material preferably by establish-
ing a direct relationship with the indi-
viduals who can grow the raw mate-
rial by supporting them with inputs
like credit, technical advice, harvest-
ing and transport services, efc.

2. In pursuance of the Policy pro-
visions, action has been initiated on
the following lines:——

(i) Promoting farm forestryv/agro-
forestry on people’s own lands
with a view to meeting the do-
mestic as well as the industrial
and urban requirements.

(ii) Setting up decentralised pea-
ple’s nurseries in order 10 pro-
vide self-employinent in rural
areas and to make available
quality seedlings of species de-
sired by people locally.

(i) Advising the State Govern-
ments to review and relax ap-
propriately the existing res-
trictions on felling and trans-
port of trees grown on private
lands.

(iv) Setting up of Tree Growers’
and Farm Forestry Cooperati-
ves in States like Uttar Pra-
desh, Madhya Pradesh, Gujarat,
Andhra Pradesh, Rajasthan,
Orissa and Kamataka.

(v) Facilitating the flow of institu-
tional credit for undertaking
afforestation and tree-planting
uctivities on private lands.

(vi) Setting up of the National
Fund for Afforestation (contri-
butions to which attract tax
relief) in order to provide a
mechanism to erable people to

icipate in the national cffort
of afforestation and wastelands

development.
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(vii) Allowing village communities
to share in the usufruct of de-
graded forest lands that they
agree to protect and develop.

(viil) Providing financial assistance
to Voluntary Agencies to un-
dertake afforestation and waste-
lands development activities on
private and public lands.

[Translation)

National Wasteland Development
Board

*562. SHRI ARJUN SINGH YA-
DAV:

SHRI VISHWANATH SHAR-
MA:

Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state:

(a) whether the National Waste-
land Development Board has failed
in its programmes relating to planta-
tion, development of nurseries and
people’s participation in afforestation;

(b) if so, the reasons therefor; and

(c) the schemes proposed to be
started for afforestation of wasteland
and participation of public with a
view to check the felling of trees and
soil erosion?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESIS (SHRI KA-
MAL NATH): (a) to (c) Statement I
is laid on the Table of the House.

STATEMENT 1
(a) No, Sir.
(b) Does not arise.

(c) The Nationa]l Wastelands Deve-
lopment Board was established in 1985
with the mandate of undertaking waste-
lands development through a massive
programme for afforsstation and tree
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planting with people’s participation.
The Board is also the nodal agency
at the Central level to coordinate and
monitor the progress of afforestation/
tree planting activities under point no.
16 of the 20-Point Programme.

During the Seventh Five Year Plan
(1985-90), the total area coverage un-
der afforestation and tree pianting ac-
tivities in the country was 8.8 inihion
hectares, against target of 8.6 million
hectares. The yearwise targets and
achievements arc given in Statement
11 below. 1n all the earlier Plan periods
from 1950 to 1985, the total coverage
was 8.2 million hectares.

With a view to encourage public
participation, the Nationa] Wastelands
Development Board initiated the De-
centralised People’s Nurseries Scheme
during 1986-87. During the Seventh
Five Year Plan, the nurseries produc-
ed 140 crore seedlings against a target
of 106 crore seedlines. The Board also
initiated the Grants-in-Aid Scheme in
1985 to provide financial assistance to
Voluntary Agencies to take up affores-
tation and wastelands development
activities. During the Seventh Five
Year Pian, an amount of Rs. 16.30
crores was released under the scheme
to Voluntary Agencies for taking up
336 projects in different parts of the
country.

The Wastelands Development Pro-
gramme is aimed at checking land de-
gradation, putting wastelands to sus-
tainable use, increasing biomass avail-
ability, specially fuelwood and iodder,
and promoting people’s participation.
Under the programme, the following
schemes are being implemented by the
National Wastelands Developinent

Board:—

(1) Integrated Wastelands Develop-
ment Projects Scheme.

(2) Fuelwood/Fodder Projects Sc-
heme.

(3) Decentralised People’s Nurse-
ries Scheme.
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(4) Margin
Scheme.

Money  Assistance

(5) Raising of Minor Forest Pro-
duce including Medicinal Pla-
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(6) Seed Development Scheme.
(7) Aerial Seeding Scheme.
(8) Grants-in-Aid Scheme {for Vo-

nts Scheme. luntary Agencies).
STATEMENT II
Year 1985-86  1986-87  1987-88  1988-89 1989-90
Targets 1.45 1.71 1.79 2.00 1.68
Performance . . 1.51 1.76 1.77 2.12 1.71
Achievement . . 104.1% 102.9%  98.0% 106.09% 101.7%
[English] Economic Times on July 22, 1991 that

SHRI BIJOY KRISHNA HANDI-
QUE: Sir, the essence of Integrated
Development Projects on Wasteland as
a technology mission is people’s parti-
cipation. As a matter of fact, people’s
participation is also one of the 6
mini-missions organised by the Board
for greening about 130 million hec-
tares. So. Sir. my queston is: In vio-
lation of the Forest Policy which al-
lows the continued practice ol ergag-
ing neighbourhood people to plant
fuelwood and fodder trees a part of
which they could collect for their use
and providing them employment on
priority, why does Government at this
stage want to shift the responcibility
to the private sector, thus leaving the
rural popu'ation particulasly the tri-
bals. to the mercy of a new kind of
privateers of industry?

SHRI KAMAL NATH: Sir. when
I have answered this in my statement,
which has been laid on the Table of
the House. I have talked about invol-
vement of the private sector in non-
forest area. And in non-commu-
nity lands, there is 35 million hectares
of orivate wasteland. This is where
we would like the private sector to
assist in its greening.

SHRT BIJOY KRISHNA HANDI-
QUE: Sir, the hon. Minister told the

business houses or industries which
will be engaged in greening of waste-
lands could use a part of the reforested
land as their raw material and, con-
trary to the practice of planting spe-
cies exclusively useful from conserva-
tion point of view, they have been
given the freedom to choose species
suited to their specific requirements
merely from profiteering point of view.
So. Sir, my question is: Whereas ac-
cording to the Forest Policy natural
forests serve as a gene pool resource
and help to maintain ecological ba-
lance. and, as such, cannot be made
available to industries for plantation-
cum-commerce projects. does not the
Government realise that it would de-
feat the verv purpose of afforestation
and tilt heavily towards the rich aga-
inst the rural poor and all for the effi-
ciency myth of privatisation?

SHRI KAMAL NATH: Sir, the
news item, which the hon. Member
has quoted, is incorrect. This was not
what T had stated. But. I am com-
pletely in agreement with the Mem-
ber’s view that we shall be very sclec-
tive where it involves the privats sec-
tor. The question of private sector on
forest land. anything to do on forest
land, does not arise.

MR. SPEAKER: Shri Arjun Singh
Yadav—not present.
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Shri Vishwanath Sharma—not pre-
sent.

Shri Digvijaya Singh.

SHRI DIGVIJAYA SINGH: Sir,
the forest based industries in the coun-
tty have been exploiting the forest re-
serves for a very long time and in
lieu of that they have hardly contri-
buted in afforestation programme.
Would the hon. Minister make it obli-
gatory on all forest based industries
for making a compensatory piantation
on forest lands, which are close to
these industries?

Sir, the hon. Minister has just said
that he would not allow any private
sector to take up plantation on forest
lands. This is looking at the view
with a closed mind. 1 would request
the hon. Minister to review this be-
cause there are lakhs of acres of de-
nuded forest land. where there is not
a single trez on the forest land, and
they can be allowed for compensatory
afforestation by the private scctor.
Would the hon. Minister reconsider his
decision?

SHRI KAMAL NATH: The first
part of this aquestion relates to indus-
try. Uptill 1988. when the Forest Po-
licy was defined. industry was using
its requirements from the Iorests. Now,
industry is getting its requirements
from imports and on the basis of its
old plantations. Now. he raised the
question of private sector’s involvement
in forest area. The total forest-degra-
ded land is 35.9 million hectares. But
at the same time. there is 93.69 mil-
lion hectares of non-forest-degraded
area. I would like the private sector
to focus on the non-forest degraded
land first. rather than think in terms
of forest-degraded land.

SHRI DIGVIJAYA SINGH: T am
speaking about government afforesta-

tion programme...

MR. SPEAKER: This is too big a
policy matter to be replied in Ques-
tion Hour. It relates to Ceiling Acts
and all other things. Please do not
drag it. .
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SHRI DIGVIJAYA SINGH: Sir, it
does not relate to Ceiling Act. My
concern is that they should not have
a closed mind...

MR. SPEAKER: It involves own-
ership, possession and so many other
things. Please sit down.

[Translation)]

SHRI ATAL BIHARI VAJPA-
YEE: Mr. Speaker, Sir, T would like
to have a clarification regarding proce-
dure. You have clubbed Q. No. 562
with this.

MR. SPEAKER: I called his name
but he was not present.

SHRT ATAL BIHAR! VAIJPA-
YEE: Then who raised this question?

[English]

MR. SPEAKER: These two are cl-
ubbed. It is suggested that both the
questions should be taken together.

"Translation]

SHRI ATAL BIHARI VAJPA-
YEE: In such cases, the Member
writes to you.

[English]

MR SPEAKER: That is why the
office has suggested that they be club-
bed together.

| Translation)

SHRI ATAL BIHARI VAJPA-
YEgE: But is the Member present or
not?

[English]

MR. SPEAKER: T do not know!
After getting it done, he might have
absented himself. It is written in my
papers here that both the questions
should be taken up together.

SHRI JASWANT SINGH: Mr. Sp-
eaker Sir, in reply to 552, the hon.
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Minister has listed about 8 policy pro-
visions, where the Government sug-
gests that action has been initiated. 1
would like to seek clarification on three
of those points where, according to
Government, action has been initiated.
First, with regard to setting up of tree
growers’ and farm forestry coopera-
tives, I would like to know from the
hon. Minister how many such coope-
ratives have been established in Rajas-
than. I ask this because it is part of
the reply given by the Goverrment.
Secondly, Government asserts that it
has set up a National Fund for Afio-
restation, contributions to which at-
tract tax relief. How much contribu-
tion has been made to this National
Fund for Afforestation since it was set
up and what is the capital it has just
now?... Need I repeat the question?

SHRI KAMAL NATH: No. T un-
derstand it.

With regard to tree cooperatives in
Rajasthan. I do not have the specific
figure of Rajasthan. It is a State sub-
ject...

SHRI JASWANT SINGH: Tt is not
a State subiect. It is a policy provi-
sion of the Union Government, where-
by they are setting up tree growers’
and farm forestry cooperatives in
States.

MR. SPEAKER: These are coope-
ratives.

SHRI JASWANT SINGH: Yes,
these are co-operatives. I merely
want to know how many such co-
operatives have been set up in Rajas-
than. If the Government sets up a
policy. surely there is a monitoring
mechanism to see whether that policy
is being implemented or not.

The Minister has now received a
slip from the officials. I hope he wo-
uld be in a better positon to veply.

SHRI KAMAL NATH: Let me cor-
rect the hon. member. Ths is 2 policy
provision whereby we advise the State
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Governments that this is one of the
policies to promote tree growers co-
operatives to create an access bet-
ween the community and the industry.

With regard to the State of Rajas-
than, specific figures are not available.
It is not a question of getting any
slip.

SHRI JASWANT SINGH: Has
even one cooperative been set up?

SHRI KAMAL NATH: Yes, It has
been set up.

SHRI JASWANT SINGH: So, vou
know that there is one.

SHRI KAMAL NATH: 1 know
the States in which the tree growers’
cooperatives scheme is operational.

The State Governments have inform-
ed us. Now, how many such coope-
ratives are there, I do not have infor-
mation. But I will inform the hon.
Member, if he so desires.

SHRI JASWANT SINGH: I want
to know what is the quantum of capi-
tal collected in the National Affores-
tation Fund uptil now?

SHRI KAMAL NATH: Sir, it was
a tax free fund to invite donations
from anybody and everybody which
could be directed towards the affores-
tation. 1 am not aware of the funds
received so far. I am not aware of
the specific figures. But, I am aware
that it was not very substantial.

SHRI JASWANT SINGH: This is
an aspect of the Union Government’s
functioning. The National Affo-
restation Forestry Fund is set up 1ax
free by the Union Government which
is included in the written reply given
to the House and the hon. Minister
says that he is not aware how much
fund has been collected into Affores-
tation Fund.
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SHRI KAMAL NATH: As I said,
it was very nominal, something like
Rs. ten lakhs. Now, it might be 11, 10
or 9.8 lakhs, I do not know.

SHR1 JASWANT SINGH: The
Minister cannot get away by saying
something like nominal.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (Shri
Arjun Singh): T would suggest that
the hon. Member should make a hand-
some contribution to this fund.

SHRI NIRMAL KANTI CHAT-
TERJEE: And that way to evade or
avoid taxes.

SHRIMATI BASAVA RAIJES-
WARI: Sir, may I know from the
hon. Minister about the total number
of wastelands development proijects
which have been sanctioned for Kar-
nataka from the Development Board?
If so. what are the projects sanctioned
and the total amount from the Cen-
tral Government?

MR. SPEAKER: This kind of ques-
tion can be replied in writing.

SHRI KAMAL NATH: Sir, it is a
very detailed statement. I will submit
it to the hon. Member.

SHRI MUKUL BALKRISHNA
WASNIK: Sir, may I know from the
hon. Minister whether the Govern-
ment is seeking any financial assis-
tance from the World Bank and other
financial institutions for implementing
the programme of the Wastelands
Development Boards. Secondly, may
I know from the hon. Minister whe-
ther all the States have taken up the
programmes under the Wastelands
Development Board? Have they set
up the Committees for doing so and
which are the States which have not
set up the Wastelands Development
Boards?

SHRI KAMAL NATH: Sir, in 1985,
the Government had established this
Board and a Council under the Chair-
manship of the hon. Prime Minister
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and the State Chief Ministers and the
Union Ministers as its Members. Was-
telands Development Board is the no-
dal agency. As such, there is not a
question of setting up of Boards in
the State. Every State Government is
free to set up its own Board and the
World Bank is assisting the States.
Nine States World Bank credit pro-
jects for afforestation have already
taken up.

SHRI M. R. KADAMBUR JAN-
ARTHANAN: Sir, my question is
whether the private sector will be al-
lowed to involve in the greening of
wastelands. If any private sector is
involved in this process of greening
the wastelands will it be allowed to
use its unaccounted money for the de-
velopment of wastelands and the mo-
ney used will be taken as accounted.

SHRI KAMAL NATH: Sir. the ques-
ton he must direct to the Finance Mi-
nister. But. as far as greening is con-
cerned, any money will do.

SHRT ANNA JOSHI: Sir, 1 have
seen growth of Besarmi and Goar-
ghass in wasteland and the growth of
Jalkhumbi on the water bzds of the
river. That is the great harard for the
plantation of ereening of the waste-
land. So. has the Government anv
scheme for stonping the wild growth

MR. SPEAKER: This question
is about greening of the wasteland it
is not about eradication of......

(Interruptions)

SHRI ANNA JOSHI: These are
the hazards, Sir.

MR. SPEAKFR: No, no. this is
about the greening of the wasteland.
Yes, Shri Chandra Jeet Yadav.

SHRI CHANDRA JEET YADAV:
Sir, in view of the fact that against
thirty-three per cent of the total area.
we have only thirteen per cent forests
in our country....... (Interruptions)
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SHRI JASWANT SINGH:
only 11.6 per cent.

It is

SHRI CHANDRA JEET YADAV:
Anyhow, even thirteen per cent is not
very high.  So, Sir, that is causing a
lot of hazards like drought, shortage
of rainfall, expansion of desert and
everything. According to my infor-
mation, after having spent Rs. ten
thousand crores, we have miserably
failed in forest plantation and tree
plantation. Will the Minister tell this
House that according to the new
pational policy of 1988, what are the
concrete steps being taken so that the
real plantation takes place and the
money does not go waste?

MR. SPEAKER: That is men-
tioned in the policy itself.

SHRI CHANDRA JEET YADAV:
No, Sir, it is not mentioned there at
all.

MR. SPEAKER: OXK., only salient
features you can mention, Mr. Minis-
ter, not all because the policy is a
very long policy.

SHR1 KAMAL NATH: Sir, it is
true that it is a matter of great con-
cern that really the area covered under
forests is 11.6 pzr cent. This vear
there is the highest target which is
being set, which is eighteen lakh hec-
tares of plantation. As soon as the
season ends. I will be able to tell
the House how far we have succeeded.
What is implied in what the hon.
Member has said is that these figures
are not really there and the planta-
tion really does not take place. I am
taking steps to do the test checks to
see that where plantation is supposed
to take place has to taken place. But
thzg can happen only after the season
ends.

[Translation]

SHRI RAM NAGINA MISHRA:
Mr. Speaker, Sir, 1 have some per-
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sonal experience of barren and waste-
land as I am myself a farmer. If the
field ridges are raised, water accumu-
lates there and as a result thereof, the
land becomes fertile. Plants and

_vegetation grows there and land be-

comes cultivable. As such I would
like to know from the hon. Minister
as to whether he would allot barren
and waste land to landless people and
would also make arrangements to ex-
tend financial assistance to them so
that land could become fertile, forests
could be grown there and land so
reclaimed could also be utilized to
grow cereals.

[English]

SHRI KAMAL NATH: Sir, no
forest land can be allotted to any-
body. However, the State Govern-
ments are free to allot revenue land
to anybody and to any category they
so desire.

SHRI P. M. SAYEED: Sir, I want
to know from the hon. Minister whe-
ther the Central Government has re-
ceived any proposal from the State
Government to start forest-based in-
dustries on the private wasteland. 1
understand that therc was some pro-
posal from the Madhya Pradesh Gov-
ernment which the Central Govern-
ment rejected. I do not know whether
it is true or not. What is the reaction
of the Central Government if such
proposals come?

SHRI KAMAL NATH: Sir, we
are not concerned with industry on
private land. Anybody is free to set
up any industry as per the provisions
of laws and other rules on any land
which he so desires under the Forest
Act. But there are other implications
in the environment and pollution laws.

SHRI ARJUN SINGH: Sir, the
hon. Minister needs to be congratulat-
ed for his performance.

MR. SPEAKER: Yes, it was all
pervading and good answers.
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Gastro-Enteritis in Andhra Pralesh

+
*554. DR. RAVI MALLU:

SHRI BH. VIJAYAKUMAR
RAJU:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether due to pollution of
water and air. a large number of
peorle in Andhra Pradssh are suffer-
ing from Gastro-enteritis;

{b) if so. the number of patients
suffering from  Gastro-enteritis that
have come to the notice of the Gov-
ernment during 1991 so far;

(c) whether the Union Government
propose to provide special assistance
to Andhra Prad:sh to prevent Gastro-
enteritis;

(d) whather the Union Government
also propose to consider some pilot
projects for tribals affect=d by Gastro-
enter:tis in the State; and

(e} if so, the details thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE {SHRI
M. L. FOTEDAR): (a)to (¢) A
statement is laid on the table of the
House.

STATEMENT

(a) and (b) Gastro-enteritis normally
oceurs due to contamination of drink-
ing water scurces. Air pollution does
not cause the discase. Andhra Pra-
desh is endamic for Gastro-enteritis
which often spreads with early mon-
soon rains leading to pollution of
drinking water sources due to flood-
ing, sludging of garbage/excreta.

Number of Gastro-enteritis cases
and deaths in Andhra Pradesh from
January to August, 1991 are 24,808
and 1,056 respectively.
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(c) The Government of India has a
National Diarrhozal Disease Control
Programme which is in operation
throughout the country including
Andhra Pradesh. This programme in-
cludes activities like surveillance and
monitoring of diarrhoeal disease; pro-
motion of oral rehydration therapy
and health education activities.

Besides, in cases of outbreaks or
epidemics of diarrhoeal diseases, the
Union Government provide technical
assistance for prevention and control
through National Institute of Com-
municable Diseases (NICD) and Indian
Council of Medical Research (ICMR).

Both ICMR and NICD have sent
teams to investigate gastro-enterius
outbreaks in the State. Necessarv re-
commendations were duly made by
them to the State Government for
prevention and control of these out-
breaks.

(d) There is no such proposal under
consideration.

(e) Does not arise.

DR. RAVI MALLU: Sir, T would
like to know from the hon. Minister
whether there is any proposal to have
ICMR  Unit in the tribal areas of
Andhra Pradesh.

SHRI M. L. FOTEDAR: Sir,
there is no such proposal at the mo-
ment. The hon. Member has made
the suggestion for the ICMR units
for the tribal areas. We will take
this into consideration.

Special Dispensation Admissions in
Kendriya V:!yahyu o

+
*555. DR. SUDHIR RAY:
SHRI MUHI RAM SAl-
KIA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state:
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(a) whether the practice of special
Dispensation admission in Kendriya
Vidyalayas was abolished by the Gov-
ernment in 1990;

(b) if so, whether it has been reviv-
ed recently;

(c) the reason therefor; and

(d) the number of students admitted
under special dispensation during the
current session?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (@) to d) A
statement is laid on the table of the
Sabha.

STATEMENT

Admissions in Kendriya Vidyalayas
are given by Principals as per the ad-
mission guidelines laid down for the
purpose. However Article 88 of the
Education Code for Kendriya Vidya-
laya Sangathan provides for relaxation
in most deserving cases and special
permission for admission irrespective
of the category to which the children
belong. This dispensation came into
effect by orders issued in 1975.

Admissions on special dispensation
were discontinued in the year 1987-88.
The position was reviewed by the then
Chairman in July 1988 and it was
decided that admissions by special
dispensation should be possible in the
larger social considerations. It was
decided that the requests relating to
Govt. servants and public sector emp-
loyees as well as of peoples’ represen-
tatives would be given due considera-
tion while cases requiring compassion
will receive sympathetic consideration.

The special dispensation admissions
were again stopped during April-De-
cember 1990. Again in December 90,
the then Chairman, Kendriya Vidya-
laya Sangathan, reviewed the provi-
sion to exercise discretionary powers,
observing that due weightage has to
be given to the recommendations of
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the Hon'ble Members of Parliament
who are supposed to make these in
public interest.

It has now been decided that the
special dispensation would continue to
be exercised in deserving cases by the
Commissioner with the prior approval
of the Chairman.

The actual number of children ad-
mitted as a result of special dispensa-
tions given during the current acade-
mic year is not yet known as admis-
sions are still going on.

DR. SUDHIR RAY: Sir, in last
year the special dispensation was stop-
ped. But this year it has already
exceeded 5,000 limit. 1 apprzhend
that this year the record would exceed
the record of Shri L. P. Shahi who
allowed admissions to at least 8.000
students. Now, because such a huge
number of students are being ad-
mitted, there should be double shift
in many schools, because the normal
intake is 35 students. but some times
the number of students exceed 80 per
class. I would like to know from the
hon. Minister whether he would like
to have double shifts in many schools.

SHRI ARJUN SINGH: Sir, the
first part of the question of the hon.
Member and perhaps the suggestion,
relate to admissions under special dis-
pensation. The fact is that it was not
stopped last year. In April and May
it was stopped and in December it
was again introduced. It is not that
it has been introduced in this acade-
mic year. So far as the other sugges-
tion is concerned where the number
of students goes up beyond a certain
limit, we will certainly look into it
as to how that should be tackled.

DR. SUDHIR RAY: Sir, my
second supplementary is—there are al-
ready 200 schools without Principals
and there are vacancies of 400 teachers.
I would like to know from the hon.
Minister what steps he is going to
take to do away with this problem.
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SHRI ARJUN SINGH: Sir, I
would like to inform the hon. Mem-
ber that the information that he has
just given does not relate directly to
this question. But since he has fur-
nished that information, I will cer-
tainly look into it and see what can
be done to redress the situation.

MR. SPEAKER: Shri Muhi Ram
Saikiaji. The question is put. You
have the right to put the supplemen-
tary if you want. You ask the supple-
mentary.

SHRI MUHI RAM SAIKIA: Sir,
what are the priorities for candidates
whose names are recommended by
M.Ps. for such admissions? As at
present, one Minister got more than
150 admissions while a large number
of M.Ps. hardly got one each while
many did not get any. It will be nice
if a quota is fixed for all M.Ps., as
in the case of LPG connections and
telechone connections etc. 1t could
be five, six or seven admissions per
M.P. per academic session. I would
like the hon. Minister to assure us
on this point.

SHRI ARJUN SINGH: Sir, the
hon. Member’s concern is very much
appreciated. But, I do not think that
it would be correct to fix quotas like
the LPG connections for admissicns.
That would certainly not be in tune
with the total approach to this sub-
ject. Hon. Members, 1 am sure, re-
commend cases where they feel that
special care is to be taken regarding
admissions. Whether they recom-
mend one or two, it is their discretion.
I can say with a little humility that
we are trying to accommodate as
many such recommendations of the
hon. Members as possible.

WRITTEN ANSWERS TO QUES-

TIONS
[English]
Periodic review system for Yoga
Teachers in Keadriya Vidyalaya
Sangathan

*551. SHRI RAMASHRAY PRA-
SAD SINGH: Will the Minister of
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HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether any periodic review
system for yoga teachers in Kendriya
Y;dﬁalaya Sangathan has been de-
vised;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to {c) The sc-
heme of Yoga teaching was initially
introduced on experimental basis for
one year in 1981 in Kendriya Vidyala-
yas. It has been continuously under
review. The first review was conduc-
ted during 1982-83 by the Administra-
tive Staff College of India, Hyderabad
which recommended that evaluation
of the yoga education programme
should be undertaking on a more rigo-
rous basis under experimental condi-
tions, possibly towards the end of the
academic year 183-84.

2. Accordingly towards the end of
1983-84, a Committee under the
Chairmanship of Dr. P. D. Shukla eva-
luated the scheme and submitted its
report in June, 1985. The Report of
this Committee was examined in the
Ministry of Human Resource Deve-
lopment in January, 1986 and it was
decided to extend the scheme again
on an experimental basis upto the end
of the academic year 1986-87.

3. The Board of Governors of
Kendriya Vidyalaya Sangathan in its
meeting held on 26th September, 1980
took the following decisions: —

(i) Yoga should be integrated with
physical education programme
of Kendriya Vidyalayas.

(ii) Yoga should not be taught in
classes I to V.

(iii) Existing yoga teachers should
be directed to obtain minimum
academic and  professional
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qualifications prescribed for the Central Government under the En-
Physical Education Teachers vironment (Protection) Act, 1986.

within a period of three years.

(iv) Existing physical education
teachers of Kendriya Vidyala-
yas who do not possess requi-
site qualifications for teaching
of yoga should be given orien-
tation in yoga in reputed in-
stitutions.

4. Subsequently in December, 1988
the Board of Governors of Kendriya
Vidvalaya Sangathan reviewed the
scheme further and decided that yoga
would be taught as a separate disci-
pline in Kendriya Vidyalayas and
part-time yoga teachers also may be
appointed in schools which have only
upto 15 sections in classes VI to XII.
It was also decided that yoga teachers
with requisite qualifications of physi-
cal education Teachers may be given
the option to continue as Physical
Education Teachers or as Yoga Tea-
chers.

At present yoga is being taught as

a separate subject from classes VI
to XII.

Violation of Environment Protection

Act, 1986
*553. SHRI RAM NARESH
SINGH: Will the Minister of EN-

VIRONMENT AND FORESTS be
pleased to state:

(a) the number of prosecutions laun-
ched for violation of the Environ-
ment Protection Act, 1986 during the
last three years till March 31, 1991;
and

_ (b) the number of convictions made
indicating the nature of the penalty
imposed?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) During this
period prosecutions were launched
against 8 industries which did not
comply with the directions issued by

(b) The Cases are pending in the

Court.

Natioaal Institute for Handicapped
Persons

*556. SHRI CHETAN P. S
CHAUHAN:

SHRI BALRAJ PASSI:

Will the Minister of WELFARE
be pleased to state:

(a) the number of Institutes for
handicapped persons in Uttar Pra-
desh;

(b) whether the Government pro-

pose to open more such Institutes in
that State keeping in view its size:

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): ) (a)
One-National Institute for the Visual-
ly Handicapped, Dehradun, Uttar
Pradesh.

{b) No, Sir.
{c) Does not arise.

(d) National Institutes in all four
major arca of diability have already
been set up in four Regions of the
country. One of the Institute, na-
mely, the National Institute for the
Visually Handicapped, is located in
the Northern Region at Dehradun in
the State of Uttar Pradesh. The
other National Institutes in the areas
of Mental Disability, Hearing Disabi-
lity and Physical Disability, are lo-
cated in the Southern, Western and
Eastern Regions, at Secunderabad,
Bombay and Calcutta respectively.
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Ban on Advertisements of Cigarettes
and Tobacco Products

*557. SHRI V. SREENIVASA
PRASAD:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of HEALTH
AND FAMILY WELFARE be plea-
sed to state:

(a) whether the Government have
decided to put a ban on advertise-
ments of cigarettes and other tobacco
products used for smoking;

(b) if so, the details thereof; and

(c) the time by which the ban is
likely to be enforced?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (a) to {(c) A
proposal to regulate/ban advertise-
ments on cigarettes is under considera-
tion.

Hospital for Specialised Services in
Garhwal Region

*558. SHRI BHUWAN CHAN-
DRA KHANDURI: Will the Mini-
ster of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether no hospital  providing
specialised services to the patients is
available in Garhwal region;

(b) if so, whether the Union Go-
vernment propose to establish such a
hospital in Garhwal region; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (a) The Uttar
Pradesh Government have informed
that all District Headquarters and a
few more Hospitals of Garhwal re-
gion have facilities for specialised ser-
vices for the patients.
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(b) No, Sir.

(c) Public Health and hospitals are
State subjects under the Constitution.

Academic Autonomy to Schools
granted by CBSE

*559. SHRI SHANKERSINH
VAGHELA:

DR. A. K. PATEL:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT  be
pleased to state:

(a) whether certain schools have
been cranted academic autonomy by
the Central Board of Secondary Eda-
cation and if so, the criteria adopted
in this regard:

(b) the advantages, if any, likely to
accrue under the new scheme; and

(c) how does the new scheme differ
from the existing one in respect Of
curriculum or examination or evalua-
tion?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Ac-
cording to the information received
from the Central Board of Secondary
Education (CBSE), the Board has
issued a circular on 31st January.
1991 to 13 schools affiliated to the
CBSE. mentioning that the Board is
willing to grant academic autonomy
to them subject to fulfilment of con-
ditions laid down in the Affiliation
Bye-Laws (as amended on 30-1-90) of
the Board. However, a Writ Petition
was filed in the High Court of Delhi
challenging the move in CBSE to
grant academic autonomy. The High
Court of Delhi has passed an interim
order on 5-4-91 directing to main-
tain Status-quo. The matter is sub-
judice. No school has so far been
granted academic autonomy by the

- CBSE.

(b) and (c) Does not arise.
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National Mental Health Programme

*560. SHR1 C. P. MUDALAGIRI-
YAPPA:  Will. the Minister of
HEALTH AND FAMILY WEL-
FARE be plcased to state:

(a) whether a  National Mental
Health Programme was launched dur-
ing the Seventh Plan period to ensure
availability and accessibility of mini-
mum mental care for all in the fore-
secable future, particularly to the most
vulnerable and under privileged sec-
tions of the population:

(b) if so. whether a National Ad-
visory Group had been constituted
for effective implementation of the
said programme;

(c) the outcome of this programme:
and

(d) the number of persons benefit-
ed during the last three years?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (a) and (b)
Yes. Sir.

(¢) The major activities undertaken
for the programme are as follows:

(Y 11 Regional Centres/Medical
Colleges have been identified
under the programme for pro-
viding training in basic know-
ledge and skills in the field of
Mental Health to the primary
health care physicians and
para-medical personnel in di-
flerent parts of the country.

(ii) A National Advisory Group on
Mental Health was constituted
in August, 1988.

(iii) A number of Workshops for
State level planners and ad-
ministrators as well as for me-
dical and para-medical per-
sonnel were organised.

(iv) Training programme for trai-
ners were organised to help
4 --23 LSS|ND/91
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them to initiate PHC level ac-
tivities in their areas.

(v) Mental Health Act, 1987 has
been enacted by the Parlia-
ment, Rules under the above
Act have also been notified in
December, 1990.

(vi) Support materials for National
Mental Health Programme
have been developed and wide-
ly made available to all States/
U.Ts which would serve as
guidelines for medical and
para-medical personnel.

(d) No reliable data are uvailable
in this regard.

Hospitals for Indian Systems of
Medicine and Homoeopathy

*561. DR. LAXMINARAYAN
PANDEY:
SHRI ATAL  BIHARI
VAJPAYEE:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether there are hospitals

under the control of the Union or
State-Governments for treatment  of
patients through Indian Systems of
Medicine and Homoeopatay;

(b) if so.
tions:

their names and loca-

(¢) if not. whether the Government
propose to open such hospitals under
its direct management or through
voluntary organisations; and

(d) if so. the details thereof?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (2) Yes, Sir.

(b) As per statement given below
(c) and (d) Central Government

does not propose to open any new
hospitals.
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STATEMENT

The number of Government Lospitals under Indian S)’\lt.ms of Medicinc
and Homoeopaihy as on 1-4-89 is as under : —-

Strate 4vd. Unani Sidd, Hom. Yoga Natu- Total
ropathy
1 2 3 4 ) 6 7 8
1 Andhra Pradesh 7 5 .. ) .. .. 17
2 Arunachal Pradesh 1 .. .. .. . .. 1
3 Assam ] .. |
4 Bihar 54 27 2 9
5 Goa .. .. .. .. .. .. ..
6 Gujarat 35 .. . .. .. .. 35
7 Haryana 3 1 .. .. .. .. 4
8 Himachal Pradesh 13 1 14
9 Jammu & Kashmir 2 .. .. 1+ 3
10 Karnataka 12 4 ] 2 3 ] 23
11 Kerala 114% . .. 33* 1 148
12 Madhva Pradesh 33 | 34
13 Mabharashtru 6 2 8
14 Manipur ..
15 Meghalava +
16 Mizoram +
17 Nagaland + .. .. . .. .. ..
18 Orissa 6 1 .. 3 .. .. 10
19 Punjab S ] 6
20 Rajasthan 77 3 | 2 83
21 Sikkim | .. .. .. .. .. 1
22 Tamil Nadu I 2 104 1 .. .. 108
23 Uttar Pradesh 1064+ 79+ .. 42 .. .. 1185

24 West Bengal 4+ It .. sa .. .. 10
25 Tripura .. .. ..

26 A. & N. Islands

27 Chandigarh

28 D. & N. Havcli .. .. .. . .. .. ..
29 Delhi 4¢ . .. 1 .. .. S
30 Daman & Diu ..

31 Lakshadweep

32 Pondicherry

Total 1 '494 98 105 99 3 6 1705

Note :(1) f: Bihar (1987), Maghalaya (1986), Mizcram (1988), Uttar
Pradesh (1984), West Bengal (1986), Nagaland (1989) &
Jammu & Kashmir (1988)

(2) *: Kerala (1991)
(3) £: Includes CGHS Hospital also.
@) @:

[N

Includes one hospital of National Institute of Homoeopathy,
Calcutta also.
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Youth Activities in Schools and
Colleges

#$63. SHR1 P. C. THOMAS: Will
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to
state:

(a) the amount allocaied by the
Union Government for encourage-
ment of youth activities in the country
during the last three years:

(b) the amount allocated to the
State of Kerala during the same
period:

{c) whether the Union Govern-

ment also provide any otner kind of
assistanz¢ to schools and colleges for
youth activities; and

(dy if so, the details tnereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHR1 ARJUN SINGH): (a) The
amounts allocated by Union Govern-
meunt for encouragement of youth
activities in the country during the
years 1988-89, 1989-90 and 1990-91
were Rs. 3678.37 lakhs, Rs. 3584.00
lakhs and Rs. 3869.00 lakhs. respec-
tively.

(b) A Statement is given below.
() No. Sir.

(d) Does not arise.

STATEMENT

Government do not make state-
wise allocation of funds for youth ac-
tivities. In respect of regular activi-
ties and special camping programmes
of National Service Scheme operated
through Universities and Colleges. the
expenditure is shared between Central
Government and State Government
in 7:5 proportion. An amount of
Rs. 12490 lakhs was spent by the
Central Government in Kerala for the
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N.S.S., during the last three years.
Amount of Rs. 2,87,13,166 was relea-
sed to the State of Kerala during the
last three years for National Service
Scheme (NSS), Training of Youth,
Deployment of National  Service
Voiunteers, Exhibition for Youth,
Special Scheme for Promotion of
Youth Activities among Youth of
Backward Tribes, Nutional Discipline
Scheme, Promotion of Adventure,
Promotion of National Integration
and Assistance to Voluntary Organi-
sations. In addition, a1 sum of
Rs. 42.82.756 was released to various
wNehru Yuva Kendras working in
Kerala. The Government has also
released an amount of Rs. 24,68,843
for completion of construction of
Youth Hostels in Kerala.

{Translation]

Hospitai for Treaim:nt of Cancer in

Haryana
*564. SHRI RAM PRAKASH
CHAUDHARY: Will the Minister

ot FIEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) wiether there is uo specialised
hospital in Haryana, particularly in
Ambala region. for the treaiment of
cancer patients:

(b) if so,
bropose to
hospital in

whether the Govzrament
open a cancer specialised
the State:

(¢) it so, the details thereof: and

(d) if not. the teasons therefor?

THE MINISTBR O HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (a) There is a
specialised hospital in  Haryana for
treatment of cancer patients at Medi-
cal College. Rohtak. though there is
no such specialised centre in the Am-
bela region.
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(b) No. Sir.
(c) Does not arise.
(d) Health being a .State subject,

the matter pertains to the State Go-
vernment.

[English]

Violation of Bopas Act

*565. SHRI RAMESH CHAND
TOMAR:
SHRIMATI MAHENDRA
KUMARI:

Will the Minister of LABOUR be
pleased to state:

(a) the limit prescribed by the
Union Government for payment of
bonus by industries;

(b) whether some industrics pay

bonus beyond the maximum prescrib-
ed limit:

(c) if so, the names of such indu-
stries which violated the Bonus Act
in this regard during the lust two
years: and

(d) the action taken by the Go-
vernment against such industries?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (a) to (d) Section 19 of the
Paymert of Bonus Act, 1965 provides
the time limit for payment of bonus.
Where a dispute regarding payment
of bonus is pending before any autho-
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rity under section 22 of the Bonus
Act, payment has to be made within
one month from the date on which
the award becomes enforceable or
settlement if any comes into opera-
tion, in respect of such dispute. In
rest of the cases, bonus has to be paid
within 8 months from the close of
accounting year. The appropriate
Government. however, may, upon an
application made to it by an emplo-
yer, extend the said period of & mon-
ths upto two years.

2. The appropriate Government for
the purposes of the Act is (i) in rela-
tion to an establishment in respect of
which the appropriate Government
under the Industrial Disputes Act.
1947 (14 of 1947) is the Central Go-
vernment, the Central (Government:
(ii) in relation to any other establish-
ment, the Government of the State in
which that other establishment is
situated.

According to the information re-
ceived, 33 cases relating to the years
1988 and 1989 4n respect of which
Central Government is the appro-
priate Government have come to no-
tice where industrial establishments
have violated the Payment of Bonus
Act, 1965 for payment of bonus with-
in the statutory time limit. The de-
tails regarding names of industrial es-
tablishments and action taken in this

regard are pgiven in the statement
below.

Information regarding industrial
establishments for whom the State

Governments are the appropriate Go-
vernments is not maintained by the
Central Government.
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STATEMENT

Name of Establishments which violated the Bonus Act in respect of Puyment of
Bonus within the Statutory Time Limit during the Years 1988 & 1989

Sl. No. Name of Establishment Region Year
1 Mys. Jaipur Silica Supply Co., Ltd.. Jaipur Ajmer 1988 & 89
2 M/s. Best Chemical Lime Stone Pvt. Ltd.. Ajmer 1988
Naimka, Thana Distt., Sikar.
3 I\lgs ASI Ltd.. Satclkhedi, Ramganjmandi, Ajmer 1988
ota.
4 ;\('1 s. ASI Ltd.. Khimkhot, Ramganj Mandi, Ajmer 1988
ota.
5 zl s. ASI Ltd.. Lakshmanpuri, Ramganj Mandi. Ajmer 198%
ota.
6 Shri Jahur Ahmed. Ramganj Mandi. Kota. Ajmer 198%
7 Shri Madan Lal Purohit. Shastri Nagar. Jaipur Ajmer 1988
% Shri Hanuman Prasad, Bikaner Ajmer 1988 & 89
9 M:. Walcom Pvt.. Sirohi Road Ajmer 1988
10 M s ACC Ltd.. Nagour Ajmer 1988
11 Shii Mohan Lal Modi, Distt. Pali Ajmer 198%
12 Shri Hafiz Abdulla Khun Jaipur Ajmer 1988
I3 M s. Ramnarayan and Co.. Alwar Ajmer 1988
14 M «. FC1, Bikaner Ajmer 19%8
I5 Ms. Associated Stone Distributing Company  Ajmer 1988 & 89
Ltd.. Udaipur.
16 M’s. Hafiz Abdul Kurim, Ramganimandi. Ajmer 1988
Kota.
17 M/s. Ramji Das Modi Morak Ajmer 1988
I8 M's. Ganga Ram Kalu Ram, Satalkhed:. Ajmer 1988
Ramganjmandi.
19 M_s. Bisra Lime Stone Mines Bhubaneswar 1989
20 Ms. Chougule Brothers, Marmuguo Bombay 1988 & 89
21 M;s. Maharashtra Minerals Pvi. Ltd.. Bombay 1988 & 89
Pondaghat.
22 Lord Krishna Bank Ltd., Wadakkanchery Cochin 1988 & 89
23 Lord Krishna Bank Lid., Kottapuram Cochin 1988 & 89
24 Lord Krishna Bank Ltd., Lokamalleswaram Cochin 1988 & 89
35 Lotd Krishna Bank Ltd.. M.G. Road. Cochin 1988 & 89
Ernakulam.
26 Indian Chemical Industries, Lokapur Bangalore 1988
27 Wolndhalli Iron Ore Mine, Bellary Bangalore 1988
2% Vibhuthi Gudda lron Ore Mine, Bellary Bangalore 1988
"9 Dharamapuri Mines of Zeenath Transport Bangalore 1988
30 Tamil Nadu Mercantile Bank Ltd.. Gulbarga Bangalore 1988
31 Bharat Overscas Bank, Bangalore Bangalore 1989
32 Grindlays Bank, Bangalore Bangalore 1989

33 South Indian Bank Ltd., Bangalcre Bangalore 1989
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Action has been initiated in all

In 15 cases payment has been

cases. _
made and compliance  reported.
Prosecution  under section 28 of

Payment of Bonus Act, 965 for de-
layed payment has been laugxchcd in
7 cases. Warning had been issued in
7 cases after delayed payment of
bonus. Show-cause notice was issued
in 1 case. In 3 cases claim has been
filed under section 15 of Payment of
Wages Act for recovery of bonus.

Bonfire of Wild Life Products

*566. SHRi K. V. THANGKA
BALU: Will the MINISTER OF
ENVIRONMENT AND FORESTS

be pleased to state:

(a) whether the wild life products
including costly furs. skins and stuff-
ed animals were burnt in a bonfire in
the capital on April & 1991 to
create awareness about preservation
of wild life:

(b) if so. the details of the products
burnt in the bonfire and the'sources
of their collection for the specific pur-

pose;

(c) whether any arrest wus also
made for being in possession of these
wildlife articles;

(d) if so, the details thereof: and

{e) whether the Government pro-
pose to burn all such wild life pro-
ducts in future also?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) Yes. Sir.

(b) During the period from 1974
to 1986. a number of cases of viola-
tion of the Wild Life (Protection)
Act, 1972, were detected by the Wild-
life Authorities of Delhi. Skins and
articles forfeited in the cases which
were either compounded or decided
by the Court of Law, were lying in
the stocks of the Chief Wildlife War-
den. Delhi. Most of these skins and

AUGUST 26, 1991

Written Answers 52

articles which were lying for nearly
10 years with the Wildlife Authori-
ties of Delhi. were burnt in public on
18-4-1991. The articles and skins
burnt were mainly derived from the
following species:

tiger, panther, clouded leopard,
snow leopard, lynx, leopard cat,
golden cat, marbled cat. (aracal,

fishing cat. desert cat, jungle cat,
desert fox, red fox. Tibetan fox,
common fox, Indian wolf. Jackal.
civet, otter, hog-badger. chinkara.
blackbuck. spotted deer. monitor
lizard, domestic cat, python -and
other protected species of snakes.

(c) and (d) In the cases referred
to above, 96 arrests had been made
by the Delhi Administration.

(e) Most of the skins and articles
came under the category of scheduled
«nimal articles under Section 49 A
of the Wild Life (Protection) Act.
1972. Commercial dealing in these
articles is strictly prohibited. There
15 always a chance of such contra-
band items finding their way into il-
legal trade. Government of India
have, therefore, requested the State
Governments to consider burning and
destroying of such articles.

Steps to Eradicate Vialaria

“567. SHRI RABI RAY: Will the
Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether the Government have
resorted to an integrated bio-environ-
mental strategy as an alternative to
the use of 1nsecticides to cradicate
malaria in the country;

(b) if so, the details thereof: and

(c) whether this experiment
heen found to be cost-cffective?

has

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
M. L. FOTEDAR): (a) to (¢) The
«doption of a bio-environmental stra-
fegy as an alternative to the use of
insecticides for vector control is in
progress on an experimental basis.
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The Malaria Research Centre is
promoting alterpative approaches for
control of malaria in twelve projects.
Under these projects mosquito con-
trol is being attempted through biolo-
gical. environmental and persona!
protection methods.

Extensive field trials using biocides
have also been undertaken 1o assess
their efticacy and cost-effectiveness.

Forest Villages

568. SHRI BHAGEY GOBAR-
DHAN: Will the Minister of ENVI-
RONMENT AND FORESTS be
pleased to state:

(@) the number of forest villages
and the population of tribal families
residing in thesc villages. State-wise
and Union Territory-wise:

(b) the status of land in possession
of tribal familics: and

{c} the steps taken for extension of
devclopment schemes) benefits to tri-
bal dwellers of forest villages?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) and (b) In-
formation to the extent available with
the Statc  Governments, is being
coliccted and will be placed on the
Table of the House.

(¢) Government of India has issucd
guidelines to all the State Govern-
ments to convert forest villages into
revenue villages by conferring heri-
table but inalienable rights of land to
the villagers to facilitate implementa-
tion of developmental schemes in such
villages.

| Translation)

Memorandum from ‘Aapel Mitra
Mandal’ Shalimar Bagh, Delhi

4283. SHRI SURYA NARAYAN
YADAV: Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state:
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(a) whether Government have re-
ceived a memorandum from ‘Aapsi
Mitra Mandal’ of Shalimar Bagh.
Dethi:

(b) if <o. the details thereof: and

(c) the action taken or proposed to
be taken by the Government in this
regard?

THE MINISTER OF STATE FOR
URBAN DEVELOPMENT (SHRI
M. ARUNACHALAM): (a) and (b)
The Municipal Corporation of Delhi
have reported that they had received
the Memorandum from the Aapsi
Mitra Mandal of Shalimar Bagh.
This memorandum /representation bro-
adly mentioned about the following
problems in  AG Block. Shalimar
Bagh:—

(1Y Although the internal sewerage

" lines have been laid there is no
proper outlet of sewage. thus
leading to spread of polluted
water.

(2) Although = sterm water drain
was laid. that is not function-
ing properly and is closed after
some distance and so proper
storm water drains should be
laid.

(3) The condition of internal roads
and lanes is very bad and needs
improvement.

(4) All the 11 parks are iq poor
shape and need to be maintain-
ed properly.

(c) The Delhi Development Autho-
rity have reported that the scheme for
providing outfall drains has been ap-
proved and the work is under process
of finalisation. At present storm
water is being discharged into the low-
lying areas of Shalimar Bagh along
the railway line and is finally dis-
charged into the supplementary drain
through culvert provided on the outer
ring road. Work hus been started for
permanent outfall sewerage system
and will be completed in two years.
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Thus as an interim arrangement. sewe-
rage is being treated through oxida-
tion pond. Internal drains could not
be constructed because the individual
house owners have constructed ramps
in front of their houses. thus obstruct-
ing the construction of trains. Delhi
water Supply and Sewage Undertaking
has reported that they are construct-
ing a Sewage Pumping Station as a
deposit work of DDA. The MCD
have reported that in the absence of
roadside drainage. the roads get de-
maged frequently. and that they are
carrving out dayv-to-day repairs regu-
larly. Further work on strengthening
the roads has been taken up by MCD.
It is reported that action is being
taken to repair the broken walls of
the park and grills within the availa-
ble financial resources. Estimates
have also been prepared for earth
filling in parks to raise ‘maintain the
level of paths.

[English]

Writings of Dr. B. R. Ambedkar
and Maulana A. K. Azad

4284. SHR1 SYED SHAHABUD-
DIN: Will the Minister of WEL-
FARE be pleased to state:

(a) whether the complete works of
Dr. B. R. Ambedkar and Maulana
Abul Kalam Azad are under publica-
tion and if so. the time by which the
publication of their works are likely
to be completed;

(b) whether there is any scheme or
proposal for translation of selected
writings of Dr. Ambedkar and Mau-
lana Azad into all the national langu-
ages: and

(c) if so, the details thereof?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) Dr.
Ambedkar’s biography has already
been brought out in English, Hindi
and Marathi. A children’s book on
his life in Hindi and *“Quotable Quo-
tes” in English and Hindi has also

26, 1991 Written Answers 56

been published. Maulana Azad’s bio-
graphy has been published in English.
Hindi and Urdu. A book on his
selected speeches has also been pub-
lished in English.

(b) and (c) There is no proposal for
translation of the sclected writings of
Maulana Azad into all national langu-
ages. A proposal to publish the writ-
ings of Dr. Ambedkar in Hindi and
other Indian languages is under con-
sideration.

[Translation]

Ancient Monuments in Rajasthan

4285. SHRI DAU DAYAL JOSHI :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state:

{a) the names of the protected
ancient monuments in Rajasthan. dis-
trict-wise:

(b) the amount incurred thercon
during the last three years:

(c) whether some monuments are in
a dilapidated condition: and

(d) if so. the details of the monu-
ments and the steps taken by the Gov-
ernment in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The list of
centrally protected monuments in
Rajasthan, district-wisc is given in
Statement A below.

(b) The expenditure incurred on the
maintenance, conservation and horti-
cultural operations in the centrally
protected monuments in  Rajasthan

during the last three years is as
under:
1988-89 -— Rs. 33.63,845.12
1989-90 -— Rs. 35,60,611.67
1990-91 — Rs. 38.24,527.95
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(c) and (d) Maintenance and conser- pairs on account of various factors,
vation of the centrally protected monu- have been included in the conserva-
menls is a continuous process. The tion programme for the current year as
monuments deserving immediate re- per list given in Statement B below.

STATEMENT A
List of Centrally Protected Monuments in Rajasthan

}YVI. Locality Name of Monument/Site
0.
1 2 3

Ajmer District

1  Ajmer Adhaidin-ka-Jhonpra

2 Do. Badshahi Haveli

3 Do. Baori on the Ajmer Jaipur Road.

4 Do. Dethi Gate consisting of one archway.

b Do. Gateway of Taragarh hill.

6 Do. Magazine buildings in the Ajmer Fort including
Museum.

7 Do. Marble pavilions and balustrade on the Ana Sagar

Bund and the ruins of the marble Hammam behind
the Ana Sagar Bund.

8 Do. Saheli Bazar buildings in Daulat Bagh
9 Do. Tomb of Allauddin Khan Known as “Scla
Thumba”.
10 Do. Tombs of Abdulla Khan and his wife,
11 Do. Tripolia Gate.
12 Ajmer-Jaipur Road Kos Minar erected by Emperor Akbar.
13 Do. Do.
14  Chatri Do.
15 Do. Serai.
16 Ghugra Kos minar erected by Emperor Akbar.
17 Hushiara Kos minar erected by Emperor Akbar.
18 Do. Do.
19  Kair Deo.
20 Khanpura Do.
21 Pushkar Mahal Badshabhi.
Alwar District

1 Alwar Sive temple.

2 Bhangadh Ancient site.

3 Pandrupol Ancient remains.

Banswara District
1 Arthuna Sive temple and ruins.

2 Vithal Deva Ancient remains.
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1 2 3
Bharatpur District
1 Bayana Akbar’s Chhatri.
2 Do. Ancient fort with its monuments.
3 Do. Brahmabad Idgah.
4 Do. Islam Shah’s Gate.
5 Do. Jahangir’s Gateway.
6 Do. Jhajri.
7 Do. Lodhi’s Minar.
8 Do. Saraj-Sad-ul-lah.
9 Do. Usa Mandir.
10 Bharatpur Delhi Gate outside the Bharatpur fort.
11 Do. Fateh Burj near Anah Gate.
12 Do. Jawahar Burj and Ashtadhatu gateway inside the
Bharatpur fort.
13 Deeg Deeg Bhawans (Palaces)
14 Do. Looted gun.
15 Do. Marble Jhoola.
16 Kaman Chaurasi Khambha temple.
17 Malah Ancient Mound.
18 Noh Do.
19 Do. Colossal image of Yaksha.
20 Rupvas Lal Mahal.
21 Bharatpur Fort walls including Chowburja gate and approach
bridges at the Chowburja and Ashtadhatu gates.
22 Do. Moat-surrounding the fort wall.
Bhilwada District
1 Bijholi Maha Kal and two other temples.
2 Do. Rock inscription (12th century).
3 Do. Rock inscription within the Parsvanath temple
compound (12th century).
4 Khadipur village Ancient temple known as Kaneri-ki-Putali.
Bikaner District
1 Bikaner Bhandasar Jain temple.
2 Morkhana Jain temple of Susani Goddess.
Bundi District
1 Bundi Wall paintings of Hardoti school in the Palace.
2 Keshwarai Patan Ancient Mound.

3 Nainwa Ancient Mound.




61 Written Answers

BHADRA 4, 1913 (SAKA)  Written Answers 62

3
Chittorgarh District
1 Badoli Ghateshwar temple.
2 Do. Kund.
3 Do. Shringar Chawri.
4 Do. Temple of Ashtamata.
5 Do. Temple of Ganesh.
6 Do. Temple of Sheshashayan.
7 Do. Temple of Shiv and Kund.
8 Do. Temple of Trimurti.
9 Do. Temple of Vamanavatar known as Narad Temple.
10 Chitor Fort of Chitor as a whole.
11 Menal Menal (Mahanal) temple and mathe.
12 Nagari Ancient ruins.
13 Do. Hathiwada enclosure with inscription together
with adjacent land in survey plot No. 301.
14 Nilodh Archaeological site and remains at Jecra.
Dholpur District
1 Dholpur Jogni Jogna temple.
2 Do. Sher Garh Fort.
3 Do. Site of Babur’s Garder
Dungarpur District
1 Baroaa Jain temple inscription.
2 Dev Somnath Somnath temple.
Ganganagar District
1 Badopal Ancient mounds.
2 Baror Ancient mound.
3 Bhadrakali Ancient mounds.
4 Bhannar Theri Do.
5 Binjor Two ancient mounds.
6 Chak 86 Ancient mound.
7 Dhokal Ancient mounds.
8 Hanumangarh Fort Bhatner.
9 Kalibanga Three ancient mounds.
10 Manak Ancient mounds.
11 Mathula Two ancient mounds.
12 Munda Ancient mounds.
13 Peer Sultan Do.
14 Pilibanga Ancient mound.
15 Rang Mahal Ancient mounds.

16 Tarkhanwala Dera

Ancient mound.
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1 2 3
Jaipur District
1 Abaneri Ancient mound.
2 Do. Baori.
3 Do. Harsat Mata-ka-Mandir.
4 Ambar Jama Masjid.
5 Do. Laxmi Narain’s temple.
6 Do. Sri Jagat Siromaniji temple.
7 Do. Sun temple.
8 Brahmpuri Pundrikji-ki-Haveli paintings in a room.
9 Gultaji Temple containing fresco paintings.
10 Lalsote Banjaron ki Chhatri containing two pillars similar
to the railing pillars of Bharhut stupa.
11 Maheshra Ancient mound.
12 Raniwas Ancient mound.
13 Sambhar Excavated site.
14 Sikrai Ancient mound.
Jaisalmer District
1 Jaisalmer Fort including ancient temple.
2 Lodruva Patan Ancient site.

1 Binnayaga (Dag)

2 Do.

3 Balsagar (Gangadhar)
4 Dudhaliya (Dag)

5 Hathiagor

6 Kolvi (Dag)

7 Jhalrapatan

1 Mandore

1 Karauli

Jhalwar District
Buddhist caves and pillars.
Caves of Naranjani etc.
Ancient ruins.
Ancient ruins.
Buddhist caves.
Buddhist caves, pillars, idols.
Old temples near the Chandrabhaga.

Jodhpur District
Fort.

Karauli District
&ll paintings on the palaces of Maharaja Gopal
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1 2 3
Kotah District

1 Atru or Ganesh Ganj Ruins of temples.

2 Badva Yupa Pillars.

3 Baran Temple (12th century)

4 Charchoma

5 Dara or Mukandara
6 Kanswa

7 Krishnavilas

8 Shergarh

1 Alanpur
2 Sawai Madhopur
3 Ranthambhore

1 Sikar

1 Bisalpur

2 Pundwali Doongri
3 Gariagarh (Newai)
4 Jhalai

S5 Khera

6 Nagar

7 Do.
8 Do.
9 Do.
10 Do.
11 Panwar

12 Rairh (Newai)
13 Todaraisingh

14 Do.

15 Do.

16 Do.

17 Do.

1 Kalyanpur

2 Kumbhalgarh
3 Nagda

4 Navchowki Rajsamound
5 Gilund (Bhagwanpura)

Siva temple and two unpublished Gupta inscription
Temple, fort wall and statues.

Temple with inscriptions.

Ancient ruins and structural remains.

Old temples, statues and inscriptions.

Sawai Madhopur District

Persian inscriptions in a baori.
Jain temple.
Ranthambhore fort.

Sikar District
Harshnath temple.

Tonk District
Bisal Deoji’s temple.
Ancient mound.
Do.

Devapura Barodia mounds.
Hathi Bhata.
Ancient mound.
Excavated site.
Inscription in Fort.
Mand Kila Tal inscription.
Yupa pillars in Bichpuria temple.
Inscription.
Excavated site.
Kala Pahar temple.
Kalyanraiji’s temple.

Laxmi Narainji’s temple locally known as Gopi-
nathji’s temple.

Old baoli locally known as Hadi Rani Ka Kund.
Pipaji’s temple.
Udaipur District
Ancient ruins.
Fort of Kumbhalgarh as a whole.
Sas Bahu temples.
Ghat with inscriptions, Pavilions and Toranas.
Archacclogical site and remains.
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STATEMENT B
List of Monuments included in Conservation Programme 1991-92
}YVL Name of the Monuments/Sites Locality District
0. :
1 2 3 4
1 Moat Wall and Jawahar Burj at Bharatpur ~ Bharatpur Bharatpur
2 Fort, Jaisalmer Jaisalmer Jaisalmer
3 Fort, Chittorgarh Chittorgarh  Chittorgarh
4 Deeg Palace Complex Deeg Bharatpur
5 Ranthombore Fort Ranthombore Sawai
Madhopur
6 Deo Somnath Temple Deo Somnath Dungarpur
7 Baradari, Annasagar Lake Ajmer Ajmer
8 Conservation of Excavated remains at Kalibangan = Ganganagar
Kalibangan.
9 Kolvi Caves Kolwi Jhalawar
10 Kumbalgarh, Fort Kumbhalgarh Udaipur
11 Tomb of Allad-din-khan Ajmer Ajmer
12 Lal Masjia Tijara Alwai
13 Shiva Temple and ruins of ancient remains-  Arthuna Banswara
Surya Xund.
14 Chaurasi Khamba Kaman Bharatpur
15 Hadcti School in the Palace Bundi Bundi
16 Remains of temple locally known as Biya Krishnavilas  Kota
Ka Dher with Bavadi.
17 Charkhambha ruins and other temples Krishnavilas Kota
18 Shiva temple Charchoma Kota
19 Group of Temples Badoli Chhitorgarh
20 Hathi Bhata Khera Tonk
21 Sas Bahu Temple Nagda Udaipur
22 Harsh Nath Temple Harsh Sikar
23 Laxmi Narain Temple Ambar Jaipur
24 Mandaleshwar Temple Arthuna Banswara
25 Baoli adjacent to Mud-Tod Kideori Neelkanth Alwar
26 Sri Jagat Siromanijee Temple Amber Jaipur
27 Babur’s Garden Jhor Dholpur
28 Mahanal Temple & Math Menal Chittaurgarh
29 Fort Bhatner Hanumangarh Ganganagar
30 Adhai-Din-Ka-Jhonpra Ajmer Ajmer
31 Bisaldeoji Temple Bisalpur Tonk
32 Buddhist Caves and Pillars Binayaga Jhalawar
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Return of Nataraj Statne

4286. SHRI J. CHOKKA RAO :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state:

(a) whether a London Court order-
ed in February, 1991, for the return
of Nataraj statue, a 12th Century
master piece, stolen from Tamil Nadu
in 1976; and

(b) if so, the persons involved in
the smuggling of the statue and the
action proposed to be taken against
them?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT
gSHRI ARJUN SINGH) : (a) Yes,
ir.

(b) Government of Tamil Nadu are
to take action against persons res-
ponsible as per the laws in force.

Provision of Ad-hoc Quarters by
Directorate of Estates

4287. SHRI UTTAMRAO DEO-
RAO PATIL : Will the Minister of
URBAN DEVELOPMENT be pleas-
ed to state:

(a) whether some departments are
having separate pool of accommoda-
tion for their employees in Delhi/New
Delhi; if so. the details thereof:

(b) whether it is also a fact that
some departments are provided ad-
hoc quarters by the Dircctorate of
Estates:

(c) if so, the difference between se-
parate pool and ad-hoc quota accom-
modation; and

(d) the rules/regulations for allot-
ment of separate pool accommoda-
tion/ad-hoc * quota accommodation

separately?
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THE MINISTER OF STATE - IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-

CHALAM): (a) Yes, Sir. Certain
departments like P&T, Railways,
Ministry of Defence, Lok Sabha

Secretariat, Rajya Sabha Secretariat
etc. have their own departmental pool
of accommodation in Delhi/New
Delhi.

(b) Yes, Sir.

(c) A departmental pool is adminis-
tered by the respective department
whereas the ad-hoc quota is part of
General Pool controlled by the Direc-
torate of Estates. Only allotment etc.
against ad-hoc quota is made by the
Directorate of Estates on the recom-
mendations of the Department con-
cerned.

(d) The allotment of accommoda-
tion in the departmental pool is gov-
erned by the Allotment Rules of the
concerned pool framed by the res-
pective departments. The allotment
of ad-hoc quota in General Pool is
governed by the provisions of Allot-
ment of Government Residences
(General Pool in Delhi) Rules. 1963.

Detergent Powders

4288. SHRI DHARMANNA
MONDAYYA SADUL: Will the
Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer
to Unstarred Question No. 992 on
January 2, 1991 and state:

(a) whether most of the detergent
powders available in the country have
Alkyl Benzene Salfor content ranging
between 84—10 per cent which is
much below the permissible limit of
14 per cent—32 per cent:

(d) if so. whether to protect the
consumers from the health hazards of
the sub-standard quality of deterpent
powders, Government propose to take
any further action; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARA DEVI SIDDHAR-
THA): (a) to (c) As the exact chemical
composition of various detergent
powders is a trade secret, it is, there-
fore, not known whether the content
of Alkyl Benzene Sulfornate in the
detergent powders is according to or
below the permissible limit.

Gastro-enteritis and Cholera Deaths
in Assam

4289. DR. JAYANTA RONGPI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

AUGUST 26, 1991
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(a) the number of persons who died
in Assam due to gastro-enteritis and
cholera during the last two years and
in the current year; and

(b) whether the Union Government
propose to extend Central Health
Scheme in Assam to counter such
epidemics particularly in the Hill dis-
tricts of Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) As per reports sub-
mitted by Assam, number of cases and
deaths due to acute diarrhoeal diseas-
es (including gastroenteritis and Cho-
lera) during the years 1989 and 1990
are as follows:

Year Gastro-enteritis Cholera
Cases Deaths Cases Deaths
1989 723889 238 Nil Nil
1990 959992 465 794 31
Data for the year 1991 are not .vailable.

(b) The Govt. of India has a Na-
tional  Diarrhoeal Diseases  Control
Programme which is in  operation
throughout the countrv including
Assam. This programme includes
activities like surveillance and moni-
toring of diarrhoeal discases, promo-
tion of oral rehydration therapy and
health - education activities among
others. All these components of the
programme are delivered through the
infrastructure of the health care deli-

very system of the State.

Besides, in cases of outbreaks or
epidemics of diarrhoeal diseases, the
Union Government provides technical
assistance for prevention and control
through NICD or ICMR.

Autonomous Colleges State-wise

4290. DR. K. S. SOUUNDARAM :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleas-
ed to state:

(a) the number of Autonomous Col-
leges in the country. State-wise:

(b) the reason for difference in
number of Autonomous Colleges in
different States;

(c) the amount given by way of
grant to different Autonomous Colle-
ges; and

(d) the reasons for difference in
amount of grants to such colleges?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and (b)
According to the information furnish-
ed by the UGC, at present, 102 col-
leges are functioning as autonomous
colleges as per details given below:

Name of the No. of
State Autonomous
Colleges

Andhra Pradesh 16
Gujarat 2
Madhya Pradesh 28
Orissa 5
Rajasthan 5
Tamil Nadu 44
Uttar Pradesh 2

The autonomous status to a college
1s granted by its parent university to
which it is affiliated. with the concur-
rence of the UGC and the concerned
State Government. The difference in
the number of autonomous colleges
in different States is due to the vary-
ing degree of acceptance of the Sche-
me of autonomous colleges by the
various universities/State  Govern-
ments.

(c) and (d) The Commission provi-
des assistance to autonomous colle-
ges to meet their additional and
special needs. The amount of grant
is determined on the basis of the pro-
grammes offered by such colleges at
undergraduate and postgraduate levels.
The ceiling of normal assistance pro-
vided to autonomous colleges varies
from Rs. 4.00 lakhs to Rs. 7.00 lakhs
per annum as per details given below:

(@) Undergraduate Level

Rs. lakhs p.a.
(i) Arts/Science/Commerce 4.00
‘(any one facuity)
{ii) Arts, Science and 6.00
Commerce faculties

(iii) Undergraduate and
Postgraduate Composite 7.00
College
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The Commission provided a grant
of Rs. 515.00 lakhs to autonomous
colleges during the 7th Plan and
Rs. 53.77 lakhs during 1990-91.

Advance Cancer Cenfres in Northern
India

4291. SHRI VIJAY NAVAL PA-
TIL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) the details of cancer centres in
the country where highly advance
course of cancer Surgery, research,
training and treatment is provided;

(b) whether such advance centres of
cancer Surgery, research and treat-
ment do not exist in Northern part
of the country; and

(c) if so, the steps thc Government
propose to take to set up advance re-
search centres on thc lines of Tata
Cancer Centre Bombay in Northern
Parts of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SIDD-
HARTHA): (a) and (b} There are 10
Regional Cancer Centres in the coun-
try, including the Northem Region,
as detailed below:

(1) Gujarat Cancer Research Insti-
tute, Ahmedabad.

(2) Kidwai Memorial Institute of
Oncology, Bangalore.

(3) Tata Memorial
Bombay.

(4) Chittaranjan National Cancer
Institute, Calcutta.

(5) Regional Centre for Cancer Re-
scarch & TIreatment Society,
Cuttack.

(6) Institute Rotary Cancer Hos-
pital, New Delhi.

(7) Dr. B. B. Cancer Institutc.
Guwahati,

Hospital,
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(8) Cancer Hospital and Research
Institute, Gwalior.

(9) Cancer Institute, Madras.

(10) Regional Cancer Centre, Triv-
. andrum.

(c) There is no proposal in this Mi-
nistry to set up advance cancer rese-
arch centres in the country. How-
ever, there is a scheme for develop-
ment of Oncology Wings in Govern-
ment Medical Colleges ' Hospitals in
those areas of the country where at

nt cancer treatment facilities are
not available.

Betwa Aciion Plan

4292. SHRI SUSHIL CHANDRA
VARMA: Will the MINISTER OF
ENVIRONMENT & FORESTS be
pleased to state the time by which
‘Betwa Action Plan of Madhya Pra-
desh, for which financial assistance
has been sought from Japan is likely
to be approved?

THE MINISTER OF STATE OF
FHE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): The Betwa Action
Plan of Madhya Pradesh was propos-
ed -for Japanese financial assistance
under the Overseas Economic Coope-
ration Fund (OECF) for the year
1991-92. The Japanese Government
have, however. not agreed to provide
OECF assistance for the project.

Orissa Social Forestry Proect

, 4293.. DR. KARTIKESWAR PA-
“FRA: Will the MINISTER OF EN-
VIRONMENT AND FORFESTS be
pleased to state:

(a) whether the Union Government
-are funding and impiemeriting Orissa
.Social Forestry Project with aid from
Swedish International Development
_Authority (SIDA); and

(b) if so, the details of funds spent,
targets given and achievements made

‘in different district of the State?

AUGUST 26, 1991
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THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) Yes. Sir.

_ (b) The requisite information is be-
ing collected and will be laid on the
Table of the House.

Beggars in Metropolitan Cities

4294. SHRI DHARAM PAL SIN-
GH MALIK: Wili the Minister of
WELFARE be pleased to state:

(a) the number of beggars in four
metropolitan cities;

(b) the schemes proposed by the
Government to rehabilitate beggars;
and )

(c) if so, the Jetails thereof?

THE MINISTER OF WELFARE
(SHR1 SITARAM KESRI): (a) The
number of beggars is not known.

(b) At present. thers is no such pro-
posal.

(c) Does not arise.

Land Distribution to Adivasi and
Tribal People

4295. SHRI KODIKKUNNIL
SURESH: Will the Minister of EN-
VIRONMENT AND FORESTS be
pleased to state: :

(a) whether the Union Government
have received complaints from tribal
and Adivasi people regarding distri-
bution of land under forest conserva-
tion Act; and

(b) if so, the details thereof and
action taken by th: Government
thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF ENYIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) Pursuant
to representations from various gquar-
ters about the need for regularisation
of long standing encroachments of
forest lands by tribals and adivasis for
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subsistence, Central Government have
issued guidelines to the State (Govern-
ments to regularisc such encroach-
ments as they had, in accordance with
some _eligibility norm, decided to re-
gularise prior to the enactment of the
Forest (Conservation) Act. 1980 and
implementation of which decision was
prevented by the said Act coming into
force.

Financial f&ssistance to Kerala for
Strengthening Techaical Education

4296. SHRI T. J. ANJALOSE :
Will the Minister of HUMAN RE-
SOURCE DEVELCOPMENT be plea-
sed to state:

(a) Whether the Union Government
have given any financiai assistance to
the State of Kerala to strengthen the
quality of the technical educaticn;

(b) if so, the details thereof;

(c) whether the entire amount of
assistance has been placed at the dis-
posal of Kerala Government; and

(d) if not, by whci: the balance of
financial assistance will be released?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
{SHRI ARJUN SINGH): (a) and (b)
The Central Government have provi-
ded financial assistance to technical
institutions of Kerala State under
various Central Schemes with a view
to augment infrastructural facilities
and strengthen the quality of techni-
cal education. A statement showing
details of financial assistance provided
is given below. Besides. the Central
Government is assisting Kerala State
in the implementation of its project
for upgradation of poivtcchnic educa-
tion with World Bank assistance, at
an estimate cost of Rs. 35 crores dur-
ing 1990-1997.

(¢) Under the Dircct Central Assis-
tance Schemes, the entire amount is
released directly to technical institu-
tions. In respect of World Bank assis-
ted project, the entire cost is initially
provided in the State Plan and re-
imbursement claimed on the basis of
actual expenditure incurred periodi-
cally.

(d) Does not arise.

STATEMENT
S. Scheme No. of Technical Amount released
No. Institutions during 1985-86
supported to 1990-91
(Rs. in lakhs)
1 Thrust areas of Technical Education 7 540.00
2 Modernisation & Removal of obsoles- 17 (includes 10 760.00
cence in workshops/Labcratories. Polytechnics) -

3 Institutional network scheme 1 ©12.50

4 Development of Postgraduate courses. 3 298.40

" and Research work.

5 Research & Development scheme 1 22.60

Total 1632.90
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Allocation/Achicvement of Pavement
Dwellers Shelter Scheme

"4297. SHRI AMAL DATTA :
Will the Minister of URBAN DE-
VELOPMENT be vleased to state:

(a) the target, allocation and achi-
‘evement of the Pavement Dwellers
Scheme so far, State-wise:

(b) the sources of funds for the
scheme, apart from the Union Gov-
ernment allocations, and the funding

pattern, State-wise;

(c) the achievement in respect of
the following housing schemes for
Beedi workers, Handloom  Workers
and working women’s owncrship con-
dominium; and

(d) the details of eligible agencies
to implement the above schemes and
the, criteria for selection and assistance
to be given to such agencies?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The Central
Govt. do not fix any Statewise target
and allocation of funds under the
Payment Dwellers Scheme, renamed
as Night Shelter Scheme for footpath
dwellers.

As per modified scheme Jaunched in
199091, the Central Govt. provides
through Housing and Urban Develop-
ment Corporation (HUDCO) Rs.
1,000/- per capita subsidy and Rs.
4000/- per capita as loan from HU-
DCO to the implementing agency at
109% per annum repayable in 10 years.
In case cost of construction exceeds
Rs. 5.000/- per capita, 50% of the
excess cost will be provided as loan
by HUDCO and ths remaining
amount is to be mobilised cither by
concerned local body or the State
Govt.

The year-wise and State-wise de-
tails of amounts sanctioned ”of su&
idy /loan for implemmtation
e e ghven In Statement T
below.
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(c) The achievements in respect of
housing schemes for Becdi workers,
Handloom workers and working
women ownership condominium sche-
me are given in Statement II below.

(d) The details of eligible agencies
and criteria for selection and assis-
tance are given below:—

1. Schemes under Beedi
Welfare Fund

(i) The housing scheme for econo-
mically Weaker sections cnga-
ged in beedi industry envisages
grant of susbidy to a State
Govt. from the Central Govt.
at the rate of 509 of actual
construction cost per tenement
subject to a maximum of Rs.
5,000/- per tenement plus de-
velopment charges at the rate
of Rs. 800/- and Rs. 1000/- per
house for ordinary and swelly
black cotton souil respectively
for the construction of house
for all eligible employees in
beedi industry including the
Ghar Khatta Workers. This
may be supplemented by sub-
sidy from State Govt. and the
loan from the idinancial institu-
tions.

(ii) The Scheme ‘Build Your Own
House Scheme for Beedi
Workers'  envisages grant of
subsidy-cum-loan  from the
Beedi Workers Welfare fund to
such Beedi workers as are re-
siding in neighbouring villages
for the construction/repair/ex-
pansion/modification of houses
on sites owned by them. Sub-
sidy of Rs. 1000/- and interest
free loan of Rs. 6,000/- is pay-
able to each eligible worker.
The subsidy will be sanctioned
by the Welfare Commissioner
of the region on the recommen-

Workers

dation of the Advisorv Com-
mittee concerned.
(iii) Under the Group Housing

Scheme for Beedi Workers and
other eligible industrial labour,
a Cooperative Group Housing
Society formed by a minimum
of 50 eligible workers of the
Beedi industry whose monthly
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wages do not exceed Rs. 1600/-,
loan and subsidy at the rate of
Rs. 6000/- and Rs. 1000/- per
house, respectively are granted
by the Central Govt. on the -
recommendation of the concern-
ed Welfare Commissioner.
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This scheme is implemented by the
respective State Govts. through either
(a) Handloom Apex Cooperative Soci-

-eties/Handloom Development Corpo-

rations or (b) the specialised agencies
set up by concerned State Govern-
ments for the execution of projects.

2. Workshed-cum-Housing ~ Scheme The financing pattern  under this
Haundloom Weavers scheme is as under:—
Nature of Units Unit Central  State Loan Weavers
cost subsidy  subsidy  from Contri-
per unit  per unit  HUDCO bution
Rs. Rs. Rs. Rs. " Rs.
Rural House cum- 9000 3000 3000 3000
Workshed.
Urban House-cum- 15000 2500 2500 9700 300
workshed.
Worksheds 3000 1500 1500

3. Working Women Ownership Con-
dominiums

This scheme is operated by HUD-
CO under which any State Authority,
social or women’s organisation in

possession of land, can approach HU-
DCO for financial assistance. HUD-
CO will provide loan assistance to
the extent’ of 70-80% of the cost at
a concessional interest of 12.5% per
annum repayable in 12 years.

STATEMENT I

Details of Schemes Sanctioned| Assistance given under Pavement Dwellers Schemes|
Footpath Dwellers night shelter scheme

Year State/UT Central HUDCO Remarks
Grants/| loan-
Subsidy sanct-
released ioned
(Rs. in lakhs)
1 2 3 4 5
1988.89  Tamil Nadu 133.60
West Bengal 104.00
Andhra Pradesh 61.32
1989-90  Andhra Pradesh 40.34
' Maharashtra 66.74
Tamil Nadu 185.68
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1 2 3 4 5
1990-91  Tamil Nadu 10.5 34.18
& Gujarat 2.75 11.00
199192  Maharashtra 17.2 Central  subsidy and
(as on Chandigarh 2.00 .. HUDCO loan in respect
22-8-91) Utt.ar Pradesh 26.70 106.80 of schemes sanctioned are
Ra;asthan 4.00 10.21 released by HUDCO after
Orissa 1.28 5.12 necessary formalities are
completed by bortowing
agencies.
STATEMENT 1I constructed during the 7th Five Year

Achievement in respect of housing
schemes for Beedi workers, Handloom
workers and working womer's owner-
ship condominium scheme

(1) Beedi workers' Housing Schemes

Government of India (Ministry of
Labour) have formulated thiee sche-
mes viz., (i) Housing Scheme for Eco-
nomically weaker section i workers
engaged in Beedi industry, (ii) Build
Your Own House Scheme, and (iii)
Group Housing Scheme for Beedi
Workers. Under the Housing Scheme
for Economically Weaker Sections of
Beedi Workers, Central Government
subsidy is released only when the
houses reach upto roof level. Cnder
the scheme, so far administrative ap-
proval of the Central Government for
13066 houses have been granted while
subsidy amounting to Rs. 418.28 lakhs
for 9718 houses has been released.

Under the Build Your Own House
Scheme, sanction for 2091 houses have
been given so far.

Under the Group Housing Scheme

which was introduced in- January,
1989, no house has been _sanctioned

so far.

(2) Workshed-cum-Housing

jor Handloom Weavers
Under the Central Scheme for con-

of workshed-cum-house to
handloom weavers, 54,394 units were

Scheme

Plan and 14283 units were sanctioned
during 1990-91 by the Ministry of
Textiles (Development Commissioner
for Handlooms).

(3) Working Women Ownership Con-
dominium

Under the HUDCO scheme for
construction of Ownership Condomi-
nium for Working women, so far
HUDCO has sanctioned 3 schemes
with a project cost of Rs. 1.33 crores
and HUDCO loan commitment of
Rs. 1 crorc. These schemes will pro-
vide 34 dwelling units and 166 com-
mercial units.

Central Council for Homoeopathy
4298. SHRIMATI GEETA MU-
KHERJEE:

SHRI MANORANJAN
SUR:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state: .

(a) whether the persons nominated
by the Government to Central Coun-
cil for Homoeopathy in 1991 satisfy
the provisions of Homoeopathy Cen-
tral Council Act, 1973 arc registered
with the Board/Council of Homoeo-

athic medicines of respective States/

nion Territories; and

(b) if not,  the action taken by
the Government in this regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) and (b) In terms of
Section 3(1) (c) of the Homoeopathy
Central Council Act, 1973 (No. 59
of 1973) the Central Government is
empowered to nominate not more than
forty percent of the total number of
members elected under clauses (a) and
(b) of Section 3(1) of the said Act
from amongst persons having special
knowledge or practical experience in
respect of Homoeopathy or other re-
lated  disciplines. In exercise of the
above powers, the Central Govern-
ment has nominated 16 persons to be
members of the Central Council of
homoeopathy.

Integrated Child Development Schemes

4299. SHRIMATI VASUNDHA.-
RA -RAJE : Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the amount allocated to each
State for- implementing Integrated
Child Development Schemes during
the last three years;

(b) the brief out line of the sche-
mes implemented and benefit provid-
ed to the children in those States
under the Centrally sponsored sche-
mes; and

(c) the steps taken to revitalise the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DEP-

ARTMENT QF YOUTH ATFFAIRS.

AND SPORTS AND T'HE DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT (KUMARI MA-

MATA BANERJEE): (a) State-
ment I showing statewisc amo-
unts allocated under the Cent-
rally-sponsored ICDS  programme

for its implementation by the State
Govcmments during the last three

years is given below.
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In addition to this the nutrition
component is borne by the State Gov-
emments/UTs. The Government of
India, however, is also assisting the
State Governments through the cen-
trally-sponsored Wheat-Based Nutri-
tion Programme under which during
the last three years assistance pro-
vided to the State/UTs is as given in
Statement 1T below.

(b) The integrated Child Develop-
ment Services Scheme was started in
1975 with 33 projects on an experi-
mental basis. Based on positive re-
sults. the scheme was expanded and,
as on date, there are 2341 centrally-
sponsored sanctioned ICDS projects
in the country. The following inte-
grated package of services is provid-
ed to children up to the age of 0-6
years and expectant women and
nursing mothers:—

(i) Supplementary Nutrition
(ii) Immunisation
(iii) Health check-up

(iv) Referral Services

(v) Health & Nutrition education;
and

pre-school educa-
children below 3-6

(vi) Non-formal
tion (for
years)

As on 31 March 1991 there were
115.13 lakhs children of 0-6 years
and 22.21 lakhs expectant women and
nursing mothers were receiving sup-
plementary nutrition. Out of these
64.17 lakhs children were receiving
pre-school education also.

(¢) In the recent past the following
steps have been taken to revitalise the
scheme:---

(i) The monitoring of the ICDS
Programme has been strength-
ened both' at central level and
state level as well a< at district
and _project levels. New re-

pmiormaz have }
dev:sed to generate informa )”“3
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tion from Anganwadi Workers
and Supervisors at circle level
and from CDPO at project
level. These proformae aim at
close monitoring of the differ-
ent components like supple-
mentary nutrition, pre-school
education, health check-up,
health referrals, health and
nutrition education etc. Infor-
mation on male and female
children in different age groups,
nutrition surveillance and staff
position regarding recruitment.
training and placement of staff
are also being generated for
close monitoring and timely
corrective measures.

(i) With a view to bring about a

State.wise amount of

qualitative improvement in the
ICDS Programme and to en-
sure effective coordination from
all Ministries and Departments
who are dealing with women
and children specific services
and to converge those services
to the anganwadi centres, a
status paper has been finalised
in consultation with all con-
cerned.

" Many of the concerned Mi-

nistries/Departments of Gov-
ernment of India have already
issued necessary instructions to
the State Governments/Union
Territory Administrations.

The State Governments and
the Union Territory Adminis-
trations have been requested to
pursue the matter with the con-
cemed Departments  at the
state level.
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(i) !Sx:spplemcntary nutrition  cost

been revised with effect
from 21 February 1991 in the
range of paise 95 to 115 per
unit, per day, for pre-school
children, expectarit women and
nursing mothers.

(iv) With a view to strengthening

the pre-school education com-
ponent of ICDS, this Depart-
ment has issued orders for esta-
blishing resource centres in all
ICDIS projects  at the block
level.

(v) Regarding training of ICDS

functionaries, instructions have
been issued and a special drive
has been launched to have
more effective utilisation of ex-
isting infrastructure.

(vi) In order to reach out to the

vulnerable sections of the po-
pulation, an effort is being
made to bring adolescent girls
within the ambit of the ICDS.

(vii) Under the Worid Bank assist-

ed JCDS projects in Andhra
Pradesh and Orissa, we have
introduced as an innovative
component, Income Generation
Activities for Women through
activated Mahila Mandals. The
other innovative activities under
this project include Adolescent
girls Scheme, Women’s Integ-
rated Learning for Life (WILL),
Experimentation with Thera-
peutic Food, Nutrition Rehabi-
litation centres and im

Pre-school Education, commu-
nication, training and Health

components.

STATEMENT 1

Central grant released to States for the last three years for
the continued implemsentation of ICDS Scheme

(Rs. in lakhs)
.}% Name of the State/UTs 1988-89 1989-90 199091
No.
1 2 3 4 S
t Andhra Pradosh 1186.59  957.83  1157.95
2 Aeunachsl Pradesh. 124.67 . 96.04  136.80
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1 2 3 4 5
3 Assam 457.97 543.61 762.91
4 Bihar 1201.15  1374.47  2383.01
5 Goa 93.26 112.99 145.05
6 Gujarat 1513.29  1170.40  1801.49
7 Haryana 414.97 408.77 444 .24
8 Himachal Pradesh 266.81 216.46 342.05
9 Jammu & Kashmir 143.90 189.90 313.14
10 Karpataka 926.16 1048.74 1217.43
11 Kerala 625.15 566.56 931.50
12 Madhya Pradesh 1242 .67 1390.29 1814.89
13 Maharashtra 1282.58 1670.94 2444 .88
14 Manipur 133.29 198.65 209.69
15 Meghalaya 128.53 133.23 179.92
16 Mizoram 136.54 156.45 =~ 229.9)
17 Nagaland 181.41 182.33 231.82
18 Orissa 7715.83 941.17 923.54
19 Punjab 513.00 410.36 589.48
20 Rajasthan 787.00 888.40 1270.69
21 Sikkim 31.00 37.73 53.12
22 Tamil Nadu 529.91 845.73 1155.32
23 Tripura 130.37 213.01 120.01
24 Uttar Pradesh 1493.13 2238.76 2422.89
25 West Bengal 1467.01 1563.17 1693.57
26 Andaman & Nicobar Islands 25.00 27.00 27.36
27 Chandigarh 21.50 21.00 24.00
28 Dadra & Nagar Haveli 11.00 11.00 12.70
29 Daman and Diu - 8.00 8.00 8.00
30 Delhi 287.52 291.12 373.62
31 Lakshadweep 6.00 6.00 6.42
32 Pondicherry 55.13 65.00. 70.00
Total 16200.28  18003.11  23500.00-

7—23 LSS/ND/91
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STATEMENT I

Fmdr.sanctioned to the various States/Union Territories including the cost of
wheat "allocated ‘through Food Corporation of India under Wheat-based
Supplementary Nutrition Piogramme

v 1 (Rs. in lakhs)
S., .Name of the State/ 1988-89  1989-90  19%0-91  Total
No. Union Territory

1 Andhra Pradesh 355.41  474.55 197.40 1027.36
2 Assam 93.08  50.00  29.61  172.69
3 Bihar 27.30 .. 22.20  49.50
4 Daman and Diu 2.53 3.28 1.00 6.8
5 Dadra and Nagax Haveli 3.47 6.13 3.00  12.60
6 Goa ’ 2.00 2.00 . 4.00
7 Gujarat ‘ 69.70 85.95 49.60  205.25
8 Haryana 87.80 55.00  92.12  234.92
9 Himachal Pradesh 36.50  15.00  22.20  73.70
- 10 Kamataka 24.50 60.L0 .. 84.50
11 Madhya Pradesh 97.80  96.30  44.35  238.45
12 Maharashtra 667.60  940.20  782.63 2390.43
13 Manipm : 40.25 .. .. 40.25
14 Meghalaya 0.53 3.00 . 3.53
15 Orissa 375.00 638.00 487.16 1500.16
16 Pondicheiry . 4.98 18.00 22.98
17 Rajasthan 139:50  54.26  84.35  278.11
18 Tamil Nadu 100.00 135.65 114.35  350.00
19 Uttar Pradesh 447.50 100.00  34.35  581.85
20 West Bengal 117.03  75.58  24.41  217.02
o Total " 2687.50 2799.88 2006.73 7494.11

Execution of Sdb-lm/Conv;eynee (b) if so, how many ledses have been
Beed im Group Housing Socicties executed so far;

W‘”tgeMnBtlu-EfAll}lI{AﬁAN DEV% (c) if not, the reasons for not exe-
U#M’ENT be pleased to state: cuting the lease thereof: and

X e acti i d) the likely time still required to

L et o o ot
A wBao 'n finali- sub-leases’ of the flats constructed
ood by the DDA, s has becn finali- - aab leasy o g Societies n Delhi?
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THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) No, Sir.

(b) Question does not-arise.

(¢) The sub-lease deed format for
flats constructed by group housing so-
cieties could not be finalised so far
due to:—

t1) Examination of thc relevancy
of the sub-lease in the context
of - Government’s decision to
confer freehold rights.

(2) Representations received from
the financial institutions against
the provision of the lease deed
wherein it had been suggested
that the provision of re-entry
for breach of contract do not
safeguard the interest of the in-
stitutions which have advanced
loans to societies and that such
safeguard should be provided
for.

(d) The sub-lease deed is likely to be
finalised in the next 3-4 months. The
time taken for execution of lease deeds
would depend upon completion of
formalities by the allottee members.

Pollution of Rushikulya and Vansa-
dhara Rivers in Orissa

4301. SHRI GOPINATH GAJA-
PATHI: Will the Minister of ENVI-
RONMENT AND FORESTS be ple-
ased to state:

(a) whether the Government are
aware of the pollution of Rushikulya
and Vanshadhara, two major rivers of
southcrn Orissa;

(b) if so, the reasons of the pollu-
txog of the water of these two rivers;
an

(c) the remedial measures taken to
control pollution in these rivers?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA
MAL NATH): (a) and (b) Yes, Sir
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The Rushikulya river is polluted due
o discharge of eitiuent trom Mys,
Jayshree Chemical Ltd. at its estua-
rine end. River Vansadhara does -not
receive any major industrial . etiluent
but domestic entuent trom smali town-
ships like Gunupur Gudari and Kasi-
nagar are discharged into it. Similarly
domestic erluent from purusotampur
and Ganjam are also discharged into
River Rushikulya.

Written Arnswers

(c) The Orissa State Pollution Cen-
tral Board had earlier filed a case
against M/s. Jayshree Chemicals Ltd.,
as the umit was not meeting the pres-
cribed effluent standards. Consequ-
ently, as directed by the Orissa State
Pollution Control Board, the unit has
instailed appropriate pollution control
measures, wmncluding recycling of mer-
cury bearing wastes.

Pharmacy Colleges State-wise

4302. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the number of recognised phar-
macy colleges in the oountry, btate-
wise; :

(b) whether such colleges demand
a substantial amount as donanons

(c) whether such colleges provxde
proper academic and hostel facxlmes
to the students; and :

(d) if not, the steps taken by - thc
Government to ensure the ava:labdtty
of basic educational and ot.her facﬂx-
ties in these colleges?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH: (@) A
Statement on the number of pharmacy
colleges/university artmeats  re-
cognised by the All I a Council for
Technical Education is glven below.

(b) Most of these Institutions are
established/aided by the State Gove-
rnments and Union Territory Admi-
nistrations and charge only nominal
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fees. A few institutions set up on no-
grant/self-financing basis are charging
higher fees approved by the State Go-
vernments, which have also passed le-
gislation to ban the charge of any capi-
tation fees. ‘

(c) and (d) All India Council for
Technical Education’s anroval for
the recognition of the colleges/institu-
tions is subject to providing proper
academic and hostel facilities to the
students by the Institutions. Compli-
ance in this regard is ensured by the
visits of the Expert Committees to
these Institutions. All India Council
for Technical Education is empower-
ed to withdraw the recognition, if .any
deficiencies pointed out by the Expert
Committees are not improved upon.

STATEMENT

Number of Pharmacy Colleges|
University Departments Recognised
by All India Council for Technical

Education (State-wise)

AUGUST 26, 1991

State/U.T. Number of

Institutions
1 Andhra Pradesh 1
2 Assam 1
3 Bihar 3
4 Chandigarh 1
5 Delhi 2
6 Goa 1
7 Gujarat 4
8 Rajasthan 1
9 Kamataka 1
10 Madhya Pradesh 2
11 Maharashtra 10
12 Uttar Pradesh 1
13 West Bengal 1
Total 29

[Transiasion)

Filling wp of Bond for admimion to
Nursing and Training in
Impert

- 4303. SHRI RAM PRASAD SIN-

Written Answers 26

AND FAMILY WELFARE be plea-
sed to state:

(a) whether a bond for working in
the same hospital for two years has
to be furnished by the candidates at
the time of admission into the hospi-
tals of Deihi Administration for gett-
Ing nursing training;

(b) if so, whether the staff nurses of
1990 batch of Loknayak Jaiprakash
Narayan Hospital Nursing School
have not yet been provided employ-
ment despite the fact that there are
vacancies in the hospital; and

(c) if so, the rcasons for mot pro-
viding them employment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (¢) Each candi-
date admitted to the School of Nurs-
ing executes a bond to serve any of
the hospitals under Delhi Adminis-
tration for a period of one year as
may be required by the Delhi Admi-
nistration.

As per Rules, every vacancy is re-
quired to be notified to the employ-
ment exchange. The trainees passing
out from the School of Nursing, LN-
JP Hospital, are required to get them-
selves registered with the employment
exchange and their candidature for
appointment as Staff Nurse is conside-
red if their names arc sponsored by
the employment exchange.

The furnishing of the bond does not
give them any right to be appointed as

staff nurse under Delhi Administra-
tion after passing their course.

[English)
Opening of Kendriya Vidyalaya at
Riva

4304, SHR1 BHEEM SINGH PA-

GH: Will the Mimistor of HEALTH TEL: Will the Minister of HUMAN
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RESOURCE DEVELOPMENT be
pleased to state.

(a) whether any Kendriya Vidyalaya
has been set-up in Riva, Madhya Pra-
desh;

(b) if so, the details thereof; and

(c) whether Government propose to

open more such Vidyalayas in Riva
and if so, the details thereof?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (¢)
A Kendriya Vidyalaya is already

functioning at Civil Lines, Riva, Mad-
hya Pradesh since 1982-83. There is
no proposal for opening a second
Kendriya Vidyalaya at Riva.

- Vocational Courses Under 10+ 2
System of CBSE

4305. DR. LAL BAHADUR RA-
WAL : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

_ (a) whether vocational courses were

. introduced under 10+2 system of
Central Board of Secondary Educa-
tion;

(b) if so, the details thereof;

(c) when the first batch of trainees
is likely to complete the apprentice-
ship for posting in General Insurance
Corporation as Assistant;

(d) the date by when the pass-outs
of 1991 Central Board of Secondary .
Education students arc proposed to go
on training in the General Insurance®
Corporation; and

© what is the promotional/transfer
policy in this regard? ‘

"THE MINISTER OF HUM
RESOURCE DEVELOPM
(SHRI ARJUN SINGH): (a)

(b) Vocational courses were introduc
ed by Central Board of Seconda
Bducation sincé 1977. 28 vocati
courses were offered to the students in
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the 1991 examination conducted by
the Board.

(¢) The first batch of successful stu-
dents entered General Insurance on Ist
Uctober, 1990 as APPRENTICE AS-
SISTANTS and they would complete
the apprenticeship on 30th September
91.

(d) The process for recruitment has
been started. Successful candidates
who apply will be allotted to various
ofiices of General Insurance for train-
ing after interview and medical exa-
mination. The process is likely to be
completed by November 91.

(e) Those absorbed as Assistants on
a regular basis are governed by the
promotion and transfer policies as ap-
plicable to other supervisory, clerical
and subordinate staff.

[ Traaslation]

Allocation to Haryana Under Aduit
Education Programme
4306. SHRI AVTAR SINGH BH-
ADANA: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the funds allocated to Haryana
under the Adult Education Program-
me during the last three years, year-
wise;

(b) the number of persons bene-
fited under this scheme during the
above period and the :umber of per-
sons out of them belonging to back-
ward classes. Scheduled Castes and
minorities;

(¢) whether Government h_avc re-
ceived complaints regarding misappro-
priation of this fund; and

(d) if 50, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Haryana
was allocated a sum of Rs. 22838
lakhs during 1988-89, Rs. 186.12 lakhs
during 1989-90 and Rs. 105.07 lakhs
during 1990-91 for the promotion of
Adult Education Programme.
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(b) to (d) Adult Education Progra-
mme in the State was pursued during
these years under schemes run by
Governmental and Nou-Governinental
agencies. Among the Non-Govern-
mental agencies, the beneliciaries un-
der the programme of Nehru Yuva
Kendra Sangathan and Voluntary
Agencies during these three years were
43,500 and 44,623 respectively. They
included persons from all communi-
ties including backward classes, Sche-
duled Castes and minorities. The part
time and voluntary workers under the
schemes of State Adult Education
Programme and Rural Functional Li-
teracy Project sought legal redress on
their demand for a scale of pay and
due to Protected Litigation the pro-
gramme virtually came to a stand still
during this period.

Kathputli Folk Art of Rural India

4307. SHRI GOVINDRAO NI-
KAM: Will the Minister of HU-
MAN RESOURCE DEVELOP-

MENT be pleased to state:

(a) whether Kathputli, the fplk art
of rural India, is fast diminishing;

(b) if so, the steps proposed by the
Government for promotion of this
art;

(c) the number of persons involved
in this field;

(d) whether Government propose to
provide financial assistance to them:
and

(e) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Yes,
Sir. Kathputli, the folk art of rural
India (especially, that of Rajasthan) 1s
diminishing.

(b) Sangeet Natak Akademi has
launched a scheme “Promotion &
preservation of puppetry” in 1985,
under which various measures have
beén’ taken up such as organizing
puppet festivals, conducting puppet
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theatre workshops of traditional pup-
peteers with contemporary puppe-
teers and providing financial assist-
ance to puppet groups for their per-
formances. Under all these pro-
grammes, Kathputli has been given
its due share and importance. The
Centre for Cultural Resources &
Training is training teachers on the
use of puppetry for education. The
Department of Culture, under the
scheme of “Financial assistance to
Dance. Drama and Ensembles”, is
giving financial assistance for salary
and production grant to puppet thea-
tre groups.

(c) The exact number of persons
involved in this field is not available.

(d) and (¢) Financial assistance is
being provided by the Government
and by the Sangeet Natak Akademi
as indicated in para (b) of the reply.

[English]

Plots in Jharoda Kalan to SC and
ST

4308. SHRI RAM VILAS PAS-
WAN: Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state:

(a) whether plots were allotted to
Scheduled Castes in village Jharoda
Kalan. Najafgarh Block, Delhi during
the year 1976.

(b) if so, the details thereof;

(c) whether the possesison of plots
has been given to all the allottees:;

(d) if not, the reasons therefor; and

(e) the time by which the posses-
sion will be given to the allottees to
whom the possession has not yet
given?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHAI.AM): (a) Delhi Administra-
tion has reported that no such allot-
ment has been made in 1976.

(b) to (¢) Do not arise in view of
reply to ‘a’ above.
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Area under Forests in Andaman
and Nicobar

4309. SHRI MANORANIJAN
BHAKTA: Will the Minister of
ENVIRONMENT AND FORESTS
be pleased to state:

(a) the total Forests area in the
Union Territory of Andaman and
Nicobz'u' Islands; and

(b) the classification of forest areas
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in Andaman and Nicobar TIslands,

Tehsilwise / District-wise?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) The total area
under forests in Andaman & Nicobar
Islands is 7171 Sq. kms.

(b) The district-wise classification
of forest areas in Andaman & Nico-
bar Islands is as under:

Area in sq. kms.
Name of the Reserve  Protected

district Forest Forests Total

Andaman 2929 2700 5629

Nicobar 1542 1542

Total 2929 4242 7171
[Translation) AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
. . . DHARTHA): (a) Supply of cer-
Non-a of Medicines in tain medicines in the Vallabhbhai

Vallabhbhai Patel Chest Institute

4311. SHRI SHIV SHARAN VER-
MA: Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state:

(a) whether medicines are not avail-
able in Vallabhbhai Patel Chest In-
stitute, New Delhi for the last six
months and wards of the Institute are
lying closed;

(b) whether any memorandum in
this regard has been received by the
Government recently and if so, the
action being taken by Government
thereon;

(c)- whether any enquiry has been
conducted -into the administration of
the Institute; and

_(d) if so, -the details thereof and
if not. -the reasons therefor?

THE MINISTER OF STATE IN
THE WMINISTRY OF HEALTH

Patel Chest Institute (VPCI) was dis-
rupted at times and the wards had to
be temporarily closed. However, the
wards - of the Clinical Research Cen-
tre (CRC) of the Institute has since
been opened for admission of pati-
ents.

(b) to (d) The memorandum re-
ceived in this regard has been sent to
the Vice-chancellor of the University
of Delhi for remarks.

[English)
Rejection of Applications on out
of Tam Basis
4312. SHRI MADAN LAL KHU-
RANA:
SHRI RAJNATH SONKAR
SHASTRI:
SHRI ARJUN SINGH

YADAYV:

Will the Minister of URBAN DE-
VELOPMENT be pleased -to refer to
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the reply given to Unstarred Question
No. 1672 on August "5, 1991 and
state :

(a) the details of the 91 cases that
were rejected with reasons therefor:

(b) the comparative figures of both
to whom the flats were allotted/re-
jected between the same period with
specific reasons for rejecting/accept-
ing the applications separately:

(c) the present position with regard
to the remaining cases; and

(d) the number of applications re-
ceived for out of turn allotment of
flats/shops/plots between April 1,
1991 till date and the action taken
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (d) The infor-
maticn is being collected and will be
placed before the Sabha.

Forest Soil cam Vegetation Survey
Centres

4313. SHRI SATYAGOPAL MIS-
RA: Will the Minister of ENVI-
RONMENT AND FORESTS be
pleased to state:

(a) whether the Government have
taken any decision to wind up or
withdraw the Forest Soil Cum Vege-
tation Survey Centres from Midna-
pore, West Bengal. and

(b) if so, the reasons thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI KA-
MAL NATH): (a) and (b) The
Forest  Soil-cum-Vegetation Survey
Ceatre at Midnapore forms part of
the research infrastructure of the
Indian Council of Forestry Research
and Education (ICFRE), which is an
autonomous organisation.  Various
proposals for consolidation and re-
structuring of its research infrastruc-
ture are being considered by ICFRE
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with a view to improving the quality

and coverage of its forestry research
activities.

Commumity Health Officer’s Scheme

4314. SHRI M. GNANENDRA
REDDY: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Union Government
nropose to continue with the com-
munity health officer’s (CHO) scheme;

(b) if so. the honorarium paid
the community health officers; and

10

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
D. K. THARA DEVI SIDDHAR-
THA): (a) The employment and
deployment of the Community Health
Officers is with the State Governments
under the Minimum Needs Pro-
gramme. Only training of the Com-
munity Health Officers was a Cen-
trally sponsored scheme. As the sc-
heme was not fully accepted by most
of the States, the training schéme has
been discontinued in the 7th Plam
period. As recommended by the
National Development Council, the
scheme has been transferred to the
State Sector.

(b) and (¢) The Community Health
Officers are regular State Government
employees receiving regular pay and

allowances. No honorarium is paid
to them.
Migration of Labeur to Foreign

Countries

4315. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Mi-
nister of LABOUR be pleased to
state :

(a) the number of Indian labourers
who migrated to foreign countries for
getting jobs during the year 1989-90:

(b} the names of such countries;
and
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(c) the number of persons returned
from abroad after leaving their jobs?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (a) During the years 1989
and 1990, emigration clearance for
employment in the foreign countries
was given to 1,25786 and 1,43,565
persons respectively.

(b} Information is being collected.

(c) Details of workers who have
returned from abroad after leaving
their jobs are not maintained.

Anganwadi Programme

4316. SHRI HARIKEWAL PRA-
SAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

(a) the number of women workers
engaged under Anganwadi’'s pro-
gramme in Uttar Pradesh:

(b) the number of Anganwadi wor-
kers and helpers in Kerala: and

(c) the amount spent on this
gramme in Uttar
1990-91?

pro-
Pradesh during

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND
CHILD DEVELOPMENT) (KUMA-
RI MAMATA BANERJEE): (a) As
on 30-6-91 the following categories of
women workers were engaged upto
circle level under the ICDS Program-
me in U.P..—

Anganwadi Workers 21258

Helpers 21258

Supervisors 757
Totel 4213
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In addition, a majority of CDPQOs and
ACDPOs at the block level as well as
Programme Officers at the district
level are women.

(b) As on 30-6-91 a total of 7100
Anganwadi Workers and 7100 Hel-
pers were engaged in Kerala.

(c) The total amount of money
sanctioned in Uttar Pradesh during
1990-91 for the running of ICDS
Programme was Rs. 24.23 crores.

In addition. the Government of
India released Rs. 34.35 lakhs to U.P.
during 1990-91 under the Wheat Bas-
sed Nutrition Programme for ICDS
beneficiaries. It may be mentioned
that the primary responsibility for
providing nutrition to ICDS benefi-
ciaries lies with the State Government.

[Translation]
Change in Priority Orders of
Projects
4317. SHRI GIRDHARI LAL

BHARGAWA : Will the Minister of
URBAN DEVELOPMENT be plea-
sed to state:

(a) whether due to acute shortage
of funds, the Union Government have
decided to make changes in the prio-
rity orders of ongoing projects. and

(b) if so. the names of projects like-
ly to be affected by the above said
decision in Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY CF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) No. Sir. Priority
in respect of ongoing projects of this
Ministry is not being changed due to
shortage of funds.

{b) Does not arise.

[English)
Circular Railway for Baugalere
4318. SHRI H. D. DEVEGOW.
DA - Will the Minister of URBAN

DEVELOPMENT  be “pleased "to
state: '
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(a) whether there is any proposal
to construct circular railway in Ban-
galore;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELCPMENT (SHRI M. ARU-
NACHALAM): (a) No, Sir.

(b) and (¢) Do not arise.
Schemes for Ajanta/Ellora Caves

4320. SHRI TEJSINGHRAO
BHONSLE: Will the Minister of
HUMAN RESOURCES DEVELOP-
MENT be pleased to state:

(a) whether UNESCO recognized
Ajanta and Ellora caves under the
World Heritage Sites: and

{b) if so, the schemes formulated
to develop the infra-structural facili-
ties at these sites to attract more
foreign tourists?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT
(SSHRI ARJUN SINGH): (a) Yes,
ir.

(b) The Maharashtra Tourism De-
velopment Corporation Ltd. has got
project feasibility report prepared on
Tourism development plan in respect
of Ajanta Ellora region which also
covers infrastructural development
like road, water supply and sewerage,
Air port and Rail links besides trans-
port and guide service etc. to attract
more foreign tourists.

Inclusion of Agnikula Kshatraya
Commaunity in ST List

4321. SHRI SOBHANADRE-
ESWARA RAO VADDE: Will the
Minister of WELFARE be pleased to
state:

{a) whether the Government of
Andhra Pradesh have recommended
the inclusion of Agnikula Kshatraya
(Palli) in the list of Scheduled Tribes;
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(b) if so, whether Government have
talg:n any decision in this regerd;
an

(c) if not, the steps taken by the
Union Government to bring forward
legislation to facilitate inclusion of
Agnikula Kshatraya (Palli)} commmu-
nity of Andhra Pradesh in the list of
Scheduled Tribes?

THE MINISTER OF WELFARE
(SHR1 SITARAM KESRI): (a) to
(c) Any amendment in the existing
lists of Scheduled Tribes can be made
only through an Act of Parliament as
laid down in Article 342(2) of the
Constitution.

Refrigerated water trolleys in Delhi

4322. SHRI E. AHAMED: Wil
the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the refrigerated water
sold through trolleys in Delhi is not
bacteria free;

(b) if so. the reasons therefor;

(c) whether Government propose to
substitute the present refrigerated
water trolleys with bacteria free pure
cold water in bottles at an affordable
price for the people; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) New Delhi Munici-
pal Committee has reported that refri-
gerated water provided for sale through
water trolleys is well within pres-
cribed WHO limits of safe water
supply. The Municipal Corpora-
tion has reported that refrigerated
water trolleys belonging to licenced
water cooling plants cell municipal
water free from bacteria after mecha-
nically cooling it.

(b) Question does not arise i view
of reply to part (a) of the question.
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{c) Both New Delhi Municipal Cor-
poration and Municipal Corporativn
of Delhi have reported that there 1s
no such proposal with them.

(d) Question does not arise in
view of reply to part (c) above.

[Translation]
Primary health centres in U.P.

4323. SHRI RAM BADAN: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Union Government
are aware of the poor management of
Primary Health Centres in Uttar Pra-
desh;

(b) if so, the effective steps being
taken in this regard;

(c) the number of such Primary
Health Centres in Uttar Pradesh where
doctors have not been appointed so
far; and

(d) the steps being taken by the
Union Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) and (b) Primary
Health Centres are established by
State Governments under Minimum
Needs Programme in  consultation
with the Planning Commission who
release funds directly to the State
Governments. Management of the
Primary Health Centres are solely
with the State Government. How-
ever only monitoring is with the Cen-
tral Government.

(¢) As per information available
289 Primary Health Centres are with-
out Doctors out of a total of 3103
Primary Health Centres as on 31-3-91.

(d) The employment and deploy-
ment of staff including doctors at Pri-
mary Health Centres is the responsi-
bility of State Governments.
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iEnglish)
Admission in Kendriya Vidyalayas

4324. SHRI UPENDRA NATH
VERMA: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether any quota has been fix-
ed for Members of Parliament for ad-
mission in Kendriya Vidyalayas; and

(b) if so,
if not,

the details thereof and
the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH) (a) and (b)
No, Sir.  However, as per admission
guidelines the children and dependant
grand-children of Members of Parlia-
ment can get admission in Kendriya
Vidyalaya over and above the admis-
sible class limits.

[Translation]
Pension scheme for private sector

4325. SHRI KASHIRAM RANA:

Will the Minister of LABOUR be
pleased to state:

(a) whether the Government have
recommended the introduction of pen-
sion scheme in the private sector;

(b) if so, the details in this regard;
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR): (a) The Central Board of
Trustees Employees’ Provident Fund
have recommended the introduction
of a suitable pension scheme for the
members of the Employees’ Provident
Funds Scheme, including those in the
private sector. The recommendation
of the Board is presently under consi-
deration of the Government.

{b) and (¢) Do not arise.
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Brick kilns in Delhi

4326. SHRI GAYA  PRASAD
KORI:
SHRI DHARAM PAL

SINGH MALIK:

will the Minister of LABOUR be
pieased to state:

(a) the number of brick .kilns in
the Union Territory of Delhi;

(b) the number of workers employ-
ed therein;

(c) the labour-laws applicable there
fo: social security of the workers;

(d) whether the acts like Emplo-
yees Insurance Scheme and Provideni
tund have not been implemented so
far by the management, in case of
the said workers;

(e) if so, the time by which these
acts are likely to be implemented;

(f) whether owners of the brick
k:lns are exploiting child labour; and

(2) if so, the preventive steps pro-
posed to be taken in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHR1 PABAN SINGH GHA1O-

WAR): (a) 300.
(b) 25,000 approximately.
(¢) 1. Contract Labour (Regula-

tion & Abolition) Act,
1970;

2. Inter-State Migrant Work-
men (Regulation of Em-
ployment and conditions
of Services) Act, 1979;
and

3. Minimum  Wages Act,

. 1948.

(d) and (¢) The Employees Pro-
vident Fund & Miscellaneous Provi-
sions Act, 1952 is, at present, applic-
able to Brick Kilns employing twenty
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or more persons after three years of
their setting up. All Brick Kilns
satisfying these requirements are le-
gally required to implement the pro-
visions of the Act. Employees State
Insurance Act, 1948 is applicable to
factories run with power and employ-
ing ten or more persons and factories
run without power and employing
twenty or more persons. The Brick
Kilns, falling in this category and
located in the area where the ESI
Scheme has been implementcd, are
also legally required to implement the
Act. The EPF and ESI authorities
are taking all steps to ensure that the
two Acts are implemented by all the
Brick Kilns, which are legally cover-
able.

(f) During the course of inspections
at the brick kilns no child labour
has been found working. Further
no complaint in respect of employ-
ment of child labour and their ex-
ploitation has been launched with the
concerned authorities.

(2) Does not arise.

[English]
Centre for treatment of Asthama

4327. SHRIMATI D. K. BHAN-
DARI: Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether some special centres
for treatment of Asthama has been
set up in the country during July,
1991;

(b) if so, the details thereof;

(c) whether the Union Government
propose to set up more centres in the
country, especially in Sikkim; and

(d) if so, the details thereof und if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEV] SID-
DHARTHA): _(a) to (d) There is
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no such centre under the Central
Government and there is no such pro-
posal under its consideration.

Pollution by Industries

4328. SHRI SUDHIR GIRI: Wil
the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether with a view to check
the polluting activities of some indus-
tries, the Government propose 10
initiate any legislation to incorpcrate
civil liability in case of environmental
damage;

(b) if so, the details thereof; «nd

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) Yes, Sir.

(b) The details have not yet
finalised.

heen

(c) Does not arise.

Improvement in the condition of
Minorities

4329. SHRI LALJAN BASHA
SM.: Will the Minister of WEL-
FARE be pleased to state:

(a) whether a committee to pres-
cribe methods and measures 10 im-
prove the conditions of minorities
was constituted by the Government;

(b) if so, whether the committee
has submitted its report;

(c) if so, the recommendations
made by the committee; and

(d) the steps taken by the Govern-
ment to implement the recommenda-
tons of the said committee?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI): (a) to (d)
The Government had constituted a
High Power Panel in May, 1980
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inter-alia, to ascertain if the benefits
of various fiscal policies of the Cen-
tral and State Governments really
reach the minorities, Scheduled Cas-
tes, Scheduled Tribes and other wea-
ker sections of the society. The
Committee was also required to sug-
gest ways and means to improve their
economic condiiions. The Report
on Minorities submitted by the Panel
in May, 1983 was tabled in Lok
Sabha on 27th August, 1990. The
Government, after considering the
recommendations had indicated its
stand on the recommendations in the
statement laid along with the Report.

Housing Schemes of Orissa

4330. SHRI BRAJA KISHORE
TRIPATHY: Will the Minister of
URBAN DEVELOPMENT be plea-
sed to state:

(a) whether proposals for different
Urban Housing Schemes of Orissa
are pending with the Union Govern-
ment for clearance;

(b) if so, the reasons for delay; and

(c) the time by which the said
schemes are likely to be cleared?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA.
CHALAM): (a) No, Sir.

(b) and (¢) Do not arise.

[Translation]

Cases registered under protection of
civil rights act

4331. SHRI RAM NARAIN
BERWA: Will the Ministe: of
WELFARE be pleased to state:

(a) the number of cases registered
under the Protection of Civil Rights
Act in various States and Union Ter-
ritories during last three years;

(b) the number of cases in which
challan were filed in the courts and
those convicted therein; and
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(c) the number of cases in which
final reports were submitted?

THE MINISTER OF WELFARE
(SHRI SITARAM KESRI) (a) to (c)
The information is being compiled
and will be placed on the table of the
House.

[English)

Raids conducted by the department
of PFA

4332. SHRI TARA CHAND
KHANDELWAL: Will the Minis-
ter of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Department of
Prevention of Food Adulteration,
Delhi Administration, Delhi has con-
ducted any raids at the food vendors
in the South Extension Part-II mar-
ket, New Delhi;

(b) whether the food vendors at
South Extension Part-II, New Delhi
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are selling adulterated and stale food
products; and

(c) if so, the details of the raids
conducted and action contemplated
by the Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) As per the
information received from Delhi Ad-
ministration, the Department of Pre-
vention of Food Adulteration had
lifted 9 samples of food articles from
South Extension Part-II Market. New
Delhi in the year 1989, out of which
only one sample was found adultera-
ted.  Prosecution has been launched
in this case. The details are given
in the Statement below:

Samples are being taken from
various markets throughout Delhi for
ensuring their quality.

STATEMENT

List of Samples Lifted from N.D.S.E. Part II Market, New Delhi during
the year 1989

Sl Date Article Name & address of the vendor Result
No.
1 2 3 4 5
1 11-1-89 Atta Sh. Surender Babu Gupta, Genuine
Stall situated Opp.
Mehrasons Jewellers,
E-1-Z, in between Ring Rd.
and Park, South Ext. Part-II
2 20-1-89 Haldi Sh. Sardari Lal, Genuine
Powder M/s Super Store,
E-15, N.D.S.E. Part-II,
3 31-3-89 White Sh. Tashi, Genuine
Pepper M/s Daitchi Restaurant,
Powder E-19/A N.D.S.E. Part-Il,
4 6-5-89 Comn Sh. Man Mohan Singh Genuine
Flour Gourmets Delight, DHL-7619

N.D.S.E. Part-II Market
between DESU Sub-station.
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I 2 3 4 5
5 6-5-89 Refined Sh. Anupam Sahni Genuine
Groundnut  Hawker the Great Wheel-Deal,
0il Vehicle No. DHL-6031, Near
Guide Map, NDSE, Market-II.
6 6-5-89 Vegetable Sh. Virender Sahi, Adulterated
Sauce M/s Hungry Hop Super Van,
DHL-7764 Metador parked
Opp. D-6, NDSE-II,
7 3-8-89 Atta Sh. Ashok Kumar, Genuine
Sethi Food Stall Opp.
Wing shop in between Park and
Ring Road, NDSE-II.
8 3-8-89 Paneer Sh. Surender Kumar, Genuine
(Gupta’s Focd Stall, Opp. Mahajan
House (Mehrascns Jewellers),
Corner Park in between Ring Rd.)
NDSE-II.
9 18-8-80  Lactogen Sh. Sardari Lal Gupta, Genuine
Spray M/s South Super Store,
Dried Shop No. E-5, NDSE-II,

New Delhi.

Promotion of Physical Education and
Yoga teachers as PGTs or Principals

in Kendriya Vidyalayas
4333. SHRI ANAND RATNA
MAURYA:  Will the Minister of

HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether several Physical Edu-
cation Teachers and Yoga Teachers
in Kendriya Vidyalayas possess qua-
lification of Post Graduate Teachers;

(b) whether they are not consider-
ed for the promotion as Post Grad-
uate Teachers or Principals;

() whether the degree of B.P.Ed.
1s not considered equal to B.Ed; and

(d) if so, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to
{d) The teaching qualifications for
Physical Education Teachers and
Yoga Teachers are not equivalent to

B.Ed. The qualification of B.P.Ed.
is not considered equivalent to B.Ed.
because of differences in syllabus. It
is possible that some Physical Educa-
tion Teachers or Yoga Teachers may
have higher educational qualifications
personally. but the channel of promo-
tion has been structured on the basis
of qualifications attached to the
post, hence there is no channel
of promotion of PET/Yoga Teacher
to post-graduate teacher or Principal.
However, . individual PETs or Yoga
Teachers possessing the requisite
qualifications are free to apply for
direct recruitment to these posts if
eligible.

Afforestation Schemes in District of
Sandergarh in Orissa

4334. KUMARI FRIDA TOPNO:
Will the MINISTER OF ENVIRON-
MENT AND FORESTS be pleased
to state:

(a) the various afforéstation pro-
grammes being implemented in the
district of Sundergarh in Orissa: and
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(b) the number of seedlings planted
and area covered during the last three
years and the number of survival out
of those?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) and (b) Infor-
mation is being collected and will be
laid on the table of the House.

[Translation)
Adulteration in Food-items
4335. SHRI SAJJAN KUMAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether eatables in Delhi are
being adulterated on a large scale as
a result of which incidence of diseases
is increasing day by day;

(b) if so, the steps being taken by
Government to check adulteration in
food stuffs; and

(c) the number of cases of adultera-
tion registered by Department of Pre-
vention of Food Adulteration, Delhi
Administration, Delhi during 1990 and
till date?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (c) As per the
information received from Delhi Ad-
ministration, the Department of pre-
vention of Food Adulteration has not
received any report regarding inci-
dence of diseases due to «dulteration
in eatables. However, the Department
of Prevention of Food Adulteration,
Delhi Administration has been regu-
larly checking quality of food stuffs.

During the period 1-1-1990 to
31-7-1991, a total of 108 cases of
adulteration have been detected by
the Department of Prevention of Food
Adulteration, Delhi Administration.
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{English]

Demolition of Unauthorised Houses
in Debhi

4336. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of UR-
BAN DEVELOPMENT be pleased
to state:

(a) the number of unauthorised fac-
tories/residential houses and jhuggi-
jhonpris in Delhi demolished since
January 1, 1991;

(b) whether any steps have been
taken to provide them alternative ac-
commodation; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) New Delhi Muni-
cipa] Committee demolished part of
five buildings to the extent they were
constructed unauthorisedly and also
removed 48 jhuggis.

Municipal Corporation of Delhi
demolished 116 numbers of unautho-
rised constructions from 1-1-1991 to
31-7-1991. Delhi Development Auth-
ority (Main Wing) removed 1323 un-
authorised constructions of residential/
commercial/other natures during the
period 1-1-1991 to July, 1991. Slum
Wing of the Delhi Development Auth-
ority demolished 172 jhuggis and one
slum evacuee property.

Development Department of De'hi
Administration also removed eight
tcmporary rooms and 32 boundery
walls on Gaon Sabha land.

(b) and (c) The following alter-
native allotments are reported to have
been provided by the Slum Wing of
Delhi Development Authority to the
cligible jhuggi dwellers/slum evictees:

_.(i) 132 alternative plots to the
jiruggi families in Matiala vill-
age of Dwarka project; and
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(ii) Alternative accommodation to
six eligible evictees of the slum
property. (4 at Ranjit Nagar, ]
at Basti Navnol Ajmeri Gate,
1 at Mata Sundari Road).

The Municipal Corporation of Delhi
and the New Delhi Municipal Com-
mittee have no policy to provide al-
ternative accommodation in lieu of
unauthorised construction.

New Urban Development Policy

4337. SHRI MUKUL WASNIK:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that accord-
ing to the 1991 Census, the growth of
new towns has been highly uneven
across the States and districts with a
concentration of 54 per cent in Mad-
hya Pradesh, West Bengal, Kerala,
Uttar Pradesh and Bihar:

(b) if so, whether the Government
propose to formulate a new Urban
Development Policy; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir.

(b) and (c) The formulation of a
new Urban Development policy forms
part of the Eighth Plan exercise.

| Translation)
Trans-Yamuna Development Board
4338. SHR1 B. L. SHARMA

‘PREM’ Will the Minister of URBAN
DEVELOPMENT be pleased to
State:

(a) whether Government propose to
Set up a Trans-Yamuna Development
Board to deal with the various pro-

blc}nl;g of the Trans-Yamuna area of
is

(b) if so, the details thereof; and
9—23 LSS/ND)9)
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(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) to (¢) There is no
proposal to constitute a Trans-Yamu-
na Development Board since the plan-
ned development of the area is already
taking place alongwith other parts of
the metropolis.

Working Girls Hostel in Bihar

4339. SHRI RAM TAHAL CHOU-
DHARY:

SHR1 TEJ
SINGH:.

NARAYAN

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be plea-
sed to state:

(a) the number of working girls hos-
tel in Bihar: and

(b) the locations thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI
MAMATA BANERIJEE): (a) and (b)
Under the Government’s Scheme of
Assistance for Construction of Hos-
tel Building for Working Women
with a Day-care Centre, 8 Working
Women's Hostels to provide accom-
modation to 482 Working Women in
Bihar have been sanctioned so far.
The locations of the Hostels are as
follows:

S. Location
No. of Project
1 Madhubani

2 Munger

3 Ranchi

4 Rohtas

5 Patna

6 Sitamadi

No. of
Hostels

—r - (D 1D e
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[English]

Scholarships awarded to Indian stu-
dents by Britain

4340. SHRI RAJVEER SINGH:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be
pleased to state:

(a) the number of scholarships
awarded to Indian Students by Bri-
tain during 1990-91. subject-wise;
and

(b) whether it is proposed to in-
crease the number of such scholar-
ships and if so. the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and
(b) Sixtyfive scholarships, as per
statement given below have been
awarded to Indian students by the
U.K. under the Commonwealth Scho-
larship Programme and the Nehru
Centenary British Fellowship/ Award
Scheme. which are administered by
the Ministry of Human Resource De-
velopment,  during 1990-91.  The
grant of these scholarships depends
upon the receipt of an offer from the
British side and then on the accep-
tance of selected scholars by the Bri-
tish authorities concerned.

STATEMENT
Sl Subject Field No. of Scho-
No. larships
Awarded
during
1990-91
1 2 3
I Gvnaecology 1
2 Cardiology 2
3 Cancer Research 2
4 Neurosurgery 1
5 Microbiology 2
6 Mathematics 1
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1 2

7 Molecular Biology
8 Computer Science
9 Chemistry
10 Physics
11 Biological Sciences
12 Forest Economics
13 Horticulture
14 Agronomy
15 Mass Communication
16 Economics
17 Anthropology
18 Archaeology
19 Political Science
20 Sociology
21 History
22 Education/Pedagogy

23 English Language/
Laterature

24 International Relations

25 Law

26 Electronics

27 Computer Studies

28 Communication Engi-
neering

29 Process Controls

30 Environmental Science
& Engineering

31 Robotics

32 Media/Communication/ 1
Journalism 1

Total 65
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Treatment te in ATIMs re-
ferred by medical colleges/hospital

434]1. SHRI BHOGENDRA JHA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether the Government haye
taken any steps to ensure preferential
and earlier examination and , treat-
ment of patients referred to AIIMS
by the Medical Colleges/Hospitals
from far off- places in the country,
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(b) if so, the details thereof;

(c) whether the dates for X-Ray
and other tests are not fixed at long
intervals in AIIMS; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF  HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (@) and (b) Due
priority is given in all cases referred
to ATIMS for examination and treat-
ment by the Medical Colleges/Hospi-
tals from far off places in the coun-

try.

(¢) and (d) As the number of re-
quisitions for investigations is very
high, there is a waiting list at the hos-
pital for routine investigations like
X-Ray, however, the serious cases
and patients admitted at the AIIMS
hospital are given over-riding priority
in getting the test done.

[T ranslation)
Scheme to pnven:i Ganga from Pollu-
on

4342. SHRI RAM SINGH: Will
the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether ‘Ardha Kumbha’ is
going to be held in April, 1992 at
Haridwar; and

(b) the action proposed to be taken
to save Haridwar and the Ganges
from pollution?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) Yes, Sir.

(b) 13 schemes relating to intercep-
tion, diversion and treatment of se-
pd?ewaer with a view to reduce

ution have been taken up at Hari-
dwar under Gaaga Action Plan. This
would result in  diversion/treatment
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of 32 million litres per day of waste-
water. 11 schemes have been com-
pleted so far. Work on the other
two schemes is under progress.

[English]

Assistance to Andhra Pradesh for
Drug testing Laboratories

4343. SHRI DATTATRAYA
BANDARU:  Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Union Government
have received any proposal from
Andhra Pradesh Government for
financial assistance under the central-
ly sponsored scheme for strengthen-
ing the enforcement wing in Drug
Testing Laboratories;

(b) if so, the details thereof; and

(c) the steps taken or proposed to
be taken by the Union Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) Yes, Sir.

(b) The Government of Andhra
Pradesh have asked for an assistance
of Rs. 70 lakhs for Drug Testing
Laboratory, Hyderabad (Rs. 45 lakhs
for construction of a building with -
a carpet area of 20,000 sq.ft. and
Rs. 25 lakhs for purchase of equip-"
ments) and Rs. 50 lakhs for the Re-
gional laboratory in Vijayawada (Rs.
25 lakhs towards construction of 2
building with 10,000 sq. ft. carpet
area and Rs. 25 lakhs towards pur-
vhase of equipment).

(c) There is a proposal for provid-
ing assistance to State Governments
to strengthen their drug testing faci-
lities. Proposals  received from
various States would be considered
if the scheme is approved and provi-
ded for in the 8th Plan.
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Projects from Hindustan Latex
Limited

4344. SHRI A. CHARLES: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state:

(a) whether any project received
from the Hindustan Latex Limited,
Kerala is pending with the Urion
Government; and

(b) if so, the details thereof and
the stage at which the matter stands?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) Yes, Sir.

(b) A project for the manufacture of
Disposable Syringes & Necdles recei-
ved from Hindustan Latex Limited,
Trivandrum is being examined in con-
sultation with the Project Appraisal
Agencies.

Compartmental and Improvement Ex-
aminations for Class X and XII
Conducted by C.BS.E.

4345. SHRI PRATAPRAO B. BH-
ONSLE: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether some compartmental
and improvement examinations for
Class X and XII and have been con-

ducted by Central Board cf Secondary

Education in July, 1991:

(b) if so, the details thereof;

{c) whether students were made to
face hardships due to mismanagement
of Central Board of Secondary Edu-
cation;

(d) if so, the details of these lapses;

(e) the steps the Government pro-

pose to take to ensure that these lapses

are not repeated in future; and
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(f) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Yes, Sir.

(b) As per information received
from the Central Board Secondary
Education (CBSE). the following num-
ber of students were registered for the
examinations.—

Class X 45108
Class XII 28999
Total 74_157

(c) The CBSE have reportei that
there was some delay in commence-
ment of the examinai.ns at a few
examination centres. However, the
situatio® was controlie! bv providing
additionsi supply of question puapers
to such ceitres and by compensating
for the time lost by the candidates.

(d) T CBSE have stated that the
delay occurred on account of:—

(i) Shottage of question papers.

(i) Misp-inting of :ubjects in the
Adr:it Cards.

(e) and (f) According to the infor-
mation rece’ved from the CBSE. the
Board have blacklisted defaulting
Computer Agencies and have initiated
other remedial measures to ensure
that similar lapses are not repeated.

[Translation]

lfropo§al to Increase Number of Sec-
tions in Kendriya Vidyalaya, Hamir-
pur

4346. PROF. PREM DHUMAL.:
Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased
to state:

(a) whether the Government have
received ‘a proposal to’ increase the
number of ‘sections in Kendriya “Vid-
yalaya, Hamirpur (Himachal Pradesh)
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because the number of students in each
section of the School is verv large;

* (b) if so, the steps taken by the Go-
vernment to fulfill this demand; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Yes, Sir.

(b) and (c) The orders with regard
to opening of additional sections have
been issued on 20-8-1991.

[English]

Poor Conditions of Government
Schools in Union Territories

4347. PROF. K. V. THOMAS:
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to
state:
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(a) whether the Government are
aware of the poor conditions of Gov-
ernment Schools in the Union Terri-
tories;

(b) whether Government propose to
take steps to improve their cordition;
and

(c) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARIJUN SINGH): (a) to (¢)
According to the latest available infor-
mation on school facilities, viz. the
Fifth All-India Educational Survey,
the condition of schools in the Union
Territories cannot be described as ge-
nerally poor compared to the national
position. A statement containing some
relevant data is given below. How-
ever, the National Policy cn Education
envisages improvement in the schools
all round.

STATEMENT

Total Number of Number having facility of drinking

num- schools ha- water, Urinals and Lavatory

ber ving facility

of of Play- Drinking Urinals Lavatory
Name of the UT  Pri-  grounds water

mary

Schools
A & N Islands 177 77 439% 104 589 69 389% 56 ‘31 %
Chandigarh 44 33 75% 44 100% 38 869 29 65Y%
Dadra & NH 124 68 54°% 124 100°, 20 16° 16 12%
Daman & Diu 32 15 469 24 75¢% 10 31Y% 11 339
Delhi 1838 1466 799, 1810 98°%;, 1691 929 1610 87%
Lakshadweep 18 4 229 9 50% 9 50% 8 50%
Pondicherry 339 201 599% 260 769 147 439 125 36‘%

2572 1864 729 2375 92°%, 1984 77% 1855 72%

States 526820 306396 58% 244289 46% T7470 14% 31898 6%
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Setting up of Homoeopathic Dispen-
~ saries in Himachal Pradesh

" 4348 SHRI D. D. KHANORIA:

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to

state:

(a) whether the Union Government
propose to set up Homoeopathic Dis-
pensaries/hospitals in Himachal Pra-
desh under the Central Government
Health Scheme (CGHS); and

(b) if so, the details of such Homo-
eopathic dispensaries/haospitals propo-
sed to be set up during the Eighth
Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) No, Sir.

(b) Does not arise.

Availability of Medicinal Plants in
Madhya Pradesh

4349. KUMAR1I UMA BHARTL
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the steps taken to develop Ayur-
vedic System of medicine;

(b) whether the Government are
aware of the availability of medicinal
plants in abundance in Chattarpur and
Teikamgarh in Madhya Pradesh;

(c) whether the Governinent pro-
pose to open research centres attached

to hospitals in districts;
(a) if so, the details thereof; and

() if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) The Government of
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India is committed to encourage Ayur-
vedic and other Indian Systems of
Medicine as a part of total health care
delivery programme. Important steps
initiated in this regard are: Improve-
ment in quality of education; promo-
tion of research: development of Me-
dicinal Plants; laying of Pharmacop-
oeial standards; and provision of drug
testing facilities.

(b) Yes, Sir. The Government is
aware of availability of many kinds
of Medicinal Plants in Chhattarpur
and Teikamgarh in Madhya Pradesh.

(c) No, Sir.

(d) Does not arise.

(e) Opening of research centres is
based on priorities on and program-
mes of subjects of research. It is not
feasible to start research centres atta-
ched to hospitals in all Districts.

Additional Educational Facilities for
Women in Southern States

4350. SHR1 R. RAMASAMY: Will
the Minister of HUMAN RESCGURCE
DEVELOPMENT be pleased to state:

(a) whether with a view to provide
additional educational facilities for
women in Southern States, Union
Government propose to extend finan-
cial assistance to these States, particu-
larly Tamil Nadu;

(b) if so, the details thereof;

(c) whether any time bound progra-
mme to provide education tq all wo-
men has been chalked out; and

(d) if so, the details thereof and the
steps taken in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and (b)
Through Centrally Sponsored Schemes
Government have been providing fin-
ancial assistance to State Governments,
including. Tamil Nadu, for imparting
Non-Formal Education and adult lite-
racy to women. :
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Ac) and (d) The National Policy on
Education 1986 envisages that by 1995
all children will be provided free and
compulsory education. upto 14 years
of age. The NPE gives high priority
to promotion of women’s education.

In most of the States, education is
free upto class 12 for girls. Further,
many States are also providing incen-
tives such as uniform, free supply of
textbooks etc.

[Translation)

Allotment of Houses by DDA to Ex-
MPs

4351. SHRI SIMON MARANDI:
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state:

(a) whether any scheme is pending
with the Government regarding allot-
ment of houses to the Ex-MPs by the
Delhi Development Authority:

(b) whether the Government pro-
pose to allot residential accommoda-
tion to all the Ex-MPs; and

(c) if so; the details thereof ~and
when such Ex-MPs are likely to be
allotted accommodation?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) No, Sir.

(b) and (é) The matter is under' exa-
mination.

Indian Students Getfing Higher
- Eduocation Abroad

4352. SHRI VISWANATH SHA.-
STRI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state:

(a) the total number of Indian stu-
dents receiving higher education ab-
road at present; and

{(b) the number of students getting
scholarship from the respective Gov-
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ernments abroad and number of stu-
dents getting scholarship from the
Union Government?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and (b)
As per the latest available statistical
data collected by the Ministry of Hu-
man Resource Development, 3489 In-
dian students went abroad during
1986-87. No statistics regarding the
total number of students, who are re-
ceiving higher education abroad at any
point of time are available. 499 In-
dian students nominated by the De-
partment of Education or the Univer-
sity Grants Commission are currently
pursuing their studies abroad, out of
which 418 students are getting scho-
larships from the respective donor co-
untries under bilateral or multilateral
programmes administered by the De-
partment of Education or the Univer-
sity Grants Commission, and 81_stu-
dents are getting scholarships from
Government of India (Department of
Education). Additional Information is
being collected from the Ministry of
Welfare and the Ministry of Health
and Family Welfare and the same will
be laid on the Table of the Sabha.

[English)
Aids Through Blood Transfusion

4353. SHRI P. M. SAYEED:-Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to
state: ’

(a) whether the attention of the Go-
vernment has been drawn to the news-
item captioned “Two kids contact
AIDS through blood transfusion” ap-
pearing in Indian Express dated July
28, 1991;

(b) whether the two boys were fo-
und free of AIDS viruses before- their
admission in the Medical College Hos-
pital Rohtak: '

(c) the sources from which the blood
was acquired before transfusion; and

(d) the steps proposed to be taken
to ensure that the blood is examined
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thoroughly before transfusion in order
to save lives and to check the spread-
ing of the disease?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) The Government
seen the news items captioned ‘“Two
kids contact AIDS through blood tr-
ansfusion” appeared in the Indian Ex-
press dated 28-7-1991.

(b) and (c) Information is being col-
lected and will be laid on the Table
of the House.

(d) Govt., with a view to promoting
blood safety, has established blood
testing facilities on a zonal basis in
35 cities. The blood banks are requi-
red to send the samples of blood col-
lected to the zonal blood testing for
-HIV Testing. Blood testing facilities
are being expanded to cover 52 addi-
tional cities. With this expansion it
will be possible to link all the blood
banks with zonal blood testing centres
for purposes of HIV testing.

[Translation)
Counter Magnet Cities under N.C.R.

4354. SHRI SANTOSH KUMAR
GANGWAR:

SHRI DAU DAYAL JOSHI:

Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) the names of the cities declared
as counter magnet city under National
Capital Region alongwith dates of an-
nouncement;

(b) the extent of amount sanctioned
as per the announcement alongwith
the date of sanction; and

(c) the amount spent and the details
of the works on which this amount
was spzant so far?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
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VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The Regional Plan
2001-NCR notified in the Gazette of
India on 23-1-1989 envisages the fol-
lowing counter magnet areas:

(i) Hissar in Haryana
(ii) Gwalior in Madhya Pradesh
(iii) Patiala in Punjab
(iv) Kota in Rajasthan
(v) Bareilly in Uttar Pradcsh

(b) No amount has so far been
sanctioned for any such areas.

(c) Does not arise.
[English]
Supply of Chioroquiue Tablets by
IDPL

4355. DR. ASIM BALA: Will the
Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer to
the reply given on April 11, 1990 to
Starred Question No. 424 and state:

(a) whether IDPL supplied chloro-
quine phosphate tablets to NMEP un-
der two contracts, one entered in ear-
ly 1989 for the supply of 33 million
tablets and the other in February 1990
for 20 million tablets;

(b) whether any payment was made
to M/s Neel Madhvan Consultants
Private Limited for the supply of 33
million tablets of Chloroquinc phos-
phate to NMEP by IDPL;

(c) if so, whether the commissions
paid have been reimbursed by IDPL;

(d) if so, whether any enquiry has
been ordered against these commis-
sions; and

() if so, the details thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to {e¢) Requisite in-
formation is being collected and will
be laid on the Table of the House.
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Sanskrit PGTs in Kendriya Vidyalaya
Sangathan

4356. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of HU-
MAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether a number of Post Gra-
duate Teachers of Sanskrit in Ken-
driya Vidyalaya Sangathan is progres-
sively lowering over the last 5§ to 7
years;

(b) if so, the reasons thereof; and

(c) the names of the Kendriya Vid-
yalayas where Sanskrit is taught to
students at plus two stage as an elec-
tive subject?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) to (c):
A statement is given beiow.

STATEMENT

In Kendriya Vidyalayas, Post Gra-
duate Teachers are required to teach
at the “Plus Two” stage. In these
Vidyalayas Sanskrit is compulsory
from Class V to Class IX but is an
elective subject in the “Plus Two”
stage. Some posts of Post Graduate
Teachers  (Sanskrit) have been
withdrawn in these  Vidyalayas
where there was no demand justifying
the sanction of posts. The services of
regular PGT's however continue to be
utilised and no such PGT has been
retrenched on this account.

The number of Posts of PGT (Sans-
krit) sanctioned year-wisc is as fol-
lows:

Year Posts
1984-85 80
1985-86 80
1986-87 80
1987-88 69
1988-89 65
1989-90. 65
1990-91 - 65
199192 65

10—23 LSS/ND/91
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The names of Kendriya Vidyalayas
where the posts of PGT (Sanskrit)
have been sanctioned for teaching
Sanskrit at +2 stage are given below:

S.No. Name of K. V.

1 MR Campus, Ahmedabad
2 AFS Jamnagar No. 2
3 No. 1 Udaipur
4 Rajkot
5 No. 2 EME Baroda
6 No. 1 Colaba (Two PGTs)*
7 No. 2 Dehu Road
8 Kharakvasla
9 No. 1 Kirkee
10 SC Pune
11 Nasik Road
12 No. 1 Bhubaneswar
13 VSN Nagpur
14 No. 1 OCF Jabalpur
15 No. I Indore
16 No. 1 Jhansi
17 No. 1 Sagar Cantt.
18 Bairagarh
19 Ferozpur No. 1
20 No. 1 Halwara
21 Shimla
22 No. 1 HBK Dehradun
23 AFS Barrackpore
24 No. 1 Bokaro Steel City
25 Andrewsganj
26 Gole Market
27 Tagore Garden
28 VKV Ghaziabad
29 NTPC Badarpur
30 Khanapara
31 Hebbal, Bangalore
32 No. 1 Golconda
33 Picket, Secunderabad
34 ASC Bangalore
35 No. 1 Jaipur
36 No. 1 Jodhpur (AFS)
37 No. 1 Khetrinagar
38 Kota
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SI.No. Name of K.V.

39 No. 1 Mathura

40 No. 1 Hardwar

41 Roorkee

42 No. 2 ASC Bareilly
43 No. 1 JRC Bareilly
44 AMC Lucknow

45 No. 1 Chakeri

46 1IT Kanpur

47 Manauri

48 Fatehgarh

49 1IT Madras

50 No. 1 Kalpakkam
51 AFS Avadi

52 No. 1 Tambaram
53 No. 1 Cochin

54 Pattom, Trivandrum
55 Ramgarh Cantt.
56 No. 1 Gaya

57 Danapur Cantt.

58 Kanakarbagh

59 Hinoo Ranchi

60 BHU Varanasi

61 Gorakhpur

62 CEL Ranchi

63 AFS Jorhat

64 Port Blair

*There is,one post of a Post Graduate
Teacher (Sanskrit) sanctioned in each
of these Vidyalayas except in Kendriya
Vidyalaya No. 1 Colaba where two
posts have been sanctioned due to
the large number of sections in the
school.

[Translation]

Status of Sanskrit

4357. PROF. RASA SINGH RA.
WAT: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state: ‘

(a) the reasons for ignoring Sans-
krit language by the Government;

AUGUST 26, 1991

Written Answers 140

(b) the status given to Sanskrit in
three language formula. courses pres-
cribed by the Central Board of Secon-
dary Education, Xendriya and Navo-
daya Vidhyalayas;

(c) whether nine major schemes for
promotion of Sanskrit language have
been transferred from the Ministry it-
self to the National Sanskrit Institute
and if so, the reasons therefor;

(d) the amount allocated for promo-
tion of Sanskrit during the last three
years, Year-wise and the amount sp-
ent out of it; and

(e) the names of institutes working
for promotion of Sanskrit and given
grants for the purpose and the amount
allocated for the promotion of Sans-
krit during 1991-92?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) No, Sir.
It is not a fact that Government is
ignoring Sanskrit language.

(b) The three Language Formula as
enunciated by National Policy on Ed-
ucation 1968 and reiterated by NPE
86 envisages the study of Hind:, Eng-
lish and a Modern Indian Language,
in the Hindi speaking areas; and
Hindi, English and the regional lan-
guage in the case of non-Hindi speak-
ing areas. However, according to the
Central Board of Secondary Education
curriculum prescribed at present, any
three of the 26 Indian I.2nguages and
foreign languages can be sclected and
Sanskrit is usually being selected as
the third languvage. Study of third
language is restricted to class VI-VIII
in CBSE affiliated schools other than
Kendriya Vidyalayas and in Class V-
IX in Kendriya Vidyalayas.

(c) Yes, Sir. Th: Rashtriya Sanskrit
Sansthan, a fully funded autonomous
body under the Ministry set up with
the objects of propagating, developing
and encouraging Sanskrit has been en-
trusted the responsibility of implemen-
ting and monitoring nine schemes. Be-
ing an autonomous specialised body,
the Sansthan is expected to be able
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to ensure more prompt and effective
implementation on account of its flexi-
biiity and better contact with Sans-
krit scholars and institutions.

(d) The amount allocated for pro-
motion of Sanskrit and the amount
spent out of it during the last three
years is as follows:—

(Rs. in lakhs)

Year B.E.  Expenditure
1988-89 604.15 552.68
1989-90 652.00 624 .40
1990-91 872.00 829.73

(e) Two deemed universities, name-
ly, (i) Shri Lal Bahadur Shastri Rash-
triya Sanskrit Vidyapeeth and (i)
Rashtriya Sanskrit Vidyapeeth, Tiru-
pati and two autonomous organisa-
tions—(i) Rashtriya Sanskrit Sansthan;
and (ii) Rashtriya Veda Vidya Prati-
shthan are working under the Minis-
try for promotion of Sanskrit. Besides,
there are about six hundred voluntary
Sanskrit organisations and Adarsh Sa-
nskrit Pathshalas which are working
in this field for promotion of Sanskrit
and are receiving grants. The amount
allocated for promotion of Sanskrit
during 1991-92 is Rs. 928.00 lakhs.

Conversion of the Residence of Free-
dom Fighter Shri Vir Kumar Singh (o
a National Museum

4358. SHRI RAM LAKHAN SIN-
GH YADAV: Will thc Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether Government propose to
convert the residence of famous free-
dom fighter of 1857, Shri Vir Kumar
Singh in Arrah, Bhojpur in Bihar into
a National Museum;

- (b) if so, the details thereof; and
- (c) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH). (a) No, Sir.
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(b) Does not arise.

(c) No proposal received in this re-
gard.

Ayurvedic Hospital in Khandwa,
Madya Pradesh

4359. SHRI MAHENDRA KU-
MAR SINGH THAKUR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any Ayurvedic

hospital in Khandwa district of
Madya Pradesh;
(b) if so, the number of beds for

which there is arrangement in the
said hospital; and

(c) the time by which all the facili-
ties are likely to be provided in this
hospital?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI-
MATI D. K. THARA DEVI SID-
DHARTHA): (a) to (¢) The in-
formation is being collected and will
be laid on the Table of the House.

[English]

Setting up of regional office of UGC
at Pune

4360. SHRI  PRITHVIRAJ D.
CHAVAN:  Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether there has ben a long
standing demand to set up a regional
office of University Grants Commiis-
sion at Pune; and

(b) if so, the reaction of the Union
Government thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and
(b) UGC has taken a decision, in
principle, to set up regional offices.
No decision on the location of these
offices has been taken.  According
to the information furnished by UGC,
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no request for setting up a regional

office at Pune seems to have been re-
ceived by the Commission.

[Translation] _
Forest Area

4361. SHRI ARVIND NETAM:
Will the Minister of ENVIRON-
MENT AND FORESTS be pleased
to state:

(a) the total forest area in the
country at the time of independence;

(b) the extent to which it declined
in each decade after independence;
and

area of land where

. (c) the total
under-

afforestation work has been
taken after independence?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS 1(SHRI
KAMAL NATH): (a) According
to the ‘Handbook of Forest Statistics
1961 the total forest area in the coun-
try at the time of independence
(1946-47) was 34.762 million ha.
(347.620 sq. kms.) and in 1953-54 it
was 73.25 million ha.

(b) The Forest area during the
following periods is as under:

1959-60  69.444 million ha.

(Indian Forest Statistics

1958-59 — 1960-61)
1969-70  75.033 million ha.

(India’s Forests 1972)
1980-81  75.062 million ha.

(India’s Forests 1984)
1987 75.18 million ha.

(SFR 1989)

(c) Total area of land where affore-
station work has been undertaken
from 1st Five Year Plan to the end
of the 7th Five Year Plan is 17 mil-
lion ha.

AUGUST 26, 1991

Written Answers 144

[English]

Implementation of Three Language
Formula

4362. SHRI V. S. VIJAYARA-
GHAVAN: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) the names of the States who
have implemented the three language
formula;

(b) whether the Union Goevrnment
propose to allocate special assistance
to such State Governments who could
not implement the three ianguage for-
mula due to financial constraints; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) With the
exception of Tamil Nadu, which is
implementing a Two Language For-
mula, all the States have accepted the
Three Language Formula in princi-
ple. The extent of implementation
varies from State to State.

(b) and (¢) The Central Govern-
ment have taken the following mea-
sures for assisting the States in imple-
menting the Three Language For-
mula:—

(i) Training facilties for language
teachers at school stage is pro-
vided (a) through Kendriya
Hindi Sansthan, Agra and its
regional centres located at
Delhi, Hyderabad, Mysore,
Guwahati and Shillong, to
Hindi teachers belonging to
non-Hindi speaking areas and
(b) through Central Institute of
Indian Languages, Mysore and
its regional centres at Mysore,
Patiala, Pune and Bhubanes-
war to teachers of other mod-
ern  Indian Languages. Two
Urdu Research and Training

- Centres at Solan and Lucknow
are also imparting training for
Urdu teaching.
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(ii) The Central Government ex-
tends financial assistance to
Non-Hindi speaking States/UTs
for appointment of Hindi tea-
chers.

(iii) Financial assistance is given to
States for setting up Hindi Tea-
chers Training Colleges.

between University Grants
Commission and National Book Trust

4363. SHRIMATI BASAVA RAJ-
ESWARI: Will the Minister of
HUMAN RESOURCE DEVELQP-
MENT be pleased to state:

(a) whether an agreement was sig-
ned between the University Grants
Commission and the National Book
Trust to integrate the schemes for pro-
duction of books for higher education
sector in both the organisations;

(b) if so, the details thereof;

(c) whether a National Committee
has:l been constituted in this regard;
an

_ (d) if so, the composition and ob-
jectives of the Committee?

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT
(SS_HRI ARJUN SINGH): (a) Yes,
ir.

(b) A statement is given below:
(c) No, Sir.
(d) Does not arise.

STATEMENT

The Memorandum of Understand-
ing signed between the National Book
Trust and the University Grants Com-
mission on 24-7-1991 inter-alia provi-
des as under:

“The UGC would continue to pro-
vide assistance to authors under
its existing scheme for Prepa-
ration of University Level
Books by Indian Authors, while
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the NBT will continue to ope-
rate its scheme for the Subsi-
dised Publication of Books,
subject to the modifications
arising from or required in
accordance with the Aide Me-
moire of discussions between
the N.B.T. and the U.G.C. and
the Memorandum cf Under-
standing.

National Book Trust would
constitute a National Commit-
tee of not more than 11 mem-
bers, with the representation of
the University Grants Commis-
sion and senior representatives
from ICAR, AICTE, ICMR
and also some individuals of
eminence, for the coverall gui-
dance and direction in respect
of the schemes of the UGC and
the NBT for the preparation
and publication of text/refer-
ence books for higher educa-
tion. The directions and guide-
lines issued by the National
Committee, from time to time,
will be binding on all mecha-
nisms of coordination particu-
larly the Core Committee esta-
blished under this memorandum
of Understanding. The National
Committee would also, inter-
alia, produce every year, for
publication and dissemination,
a report giving a broad evalu-
ation of the publishing scene
in relation to text/reference
books for higher education and
also give a final list of areas of
concern for taking promotional
action for encouraging prepara-
tion and publication of text/
reference books for higher edu-
cation.

National Committee would
meet as often as necessary and
evolve its own procedures of
functioning. It would, in addi-
tion. also evolve appropriate
mechanisms for interacting with
educational  authorities and
publishers of various languages.
It may constitute sub-commit-
tees, teams and task forces as
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may be considered necessary.
The National Book Trust would
provide the required financial
and administrative support for
the functioning of this National
Committee.

Under the guidelines and directions

of the National Committee,
Core Committees would be set
up, with the financial and ad-
ministrative support of the
UGC, in various disciplines, in
order to perform the following
functions:

(a) identifying the areas in
which books need to be
brought out and also sug-
gesting the names of au-
thors who may be invited
for preparation of books
on certain specified topics;

(b) considering proposals for
preparation of books and
making recommendations
on the synopses and the
manuscripts submitted by
individual author(s);

(c) recommending to the UGC,
within the limits prescri-
bed by the National Com-
mittee, the payment of fees
and other charges pertain-
ing to preparation or re-
view of synopses and the
manuscript(s);

(d) preparing a list of resource
persons of eminence for
evaluation of synopses of
the proposed books and
also of completed manus-
cript(s); and

(e) carrying out a survey of
the books already publish-
ed during the previous year
in order to provide relevant
facts regarding the publi-
shing scene in respect of
text/reference books for
higher education and also
making recommendations
for the consideration of

AUGUST 26, 1991
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the National Committee
regarding the areas of con-
cern and the steps requir-
ed for bringing improve-
ment in the quality of edu-
cational publishing.

decision for pro-
viding financial assistance for
the preparation of the manus-
cript(s), the synopsis of each of
the manuscripts to be prepared
under the UGC scheme shall
be evaluated by two experts,
according to a procedure laid
down by the National Commit-
tee. When a complcte manus-
cript is received on the initia-
tive of the author(s) or when
a manuscript commissioned by
the UGC is completed on the
basis of synopsis, it would be
cvaluated, in its final form, in
accordance with the procedures
laid down by the National
Committee for the purpose, by
two experts, one of whom
would, as far as possible, be of
the two experts who had ori-
ginally evaluated and recom-
mended the synopsis/proposal.
The UGC will release the pay-
ment to the author(s) for the
preparation of the manuscript
on the basis of the evaluation
and the recommendations of
the Core Committee. There-
after the manuscript ana the
recommendations of the experts
will be sent to the NBI who
will process it further there-
after, dealing directly with the
author(s)/publisher(s), in ac-
cordance with its scheme for
the subsidised Publication of
Books.

If a proposal/synopsis or a manu-

script for a text/reference book
for higher education is recei-
ved directly in the NBT, it will
refer the same for evaluation
and advice to the Core Com-
mittee concerned. However, if
no Core Committee has been
constituted for the concerned
discipline or the Core Com-
mittee fails to take timely action
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on the proposal/synopsis/man-
uscript, the NBT would be free
to process the case accorcing
to the procedures laid down in
its ongoing scheme for the
Subsidised Publication of Books.

Decisions with regard to the nro-
vision of subsidy for publica-
tions, the size of the print
order and the number of edi-
tions to be supported would, in
accordance with the scheme of
Subsidised  Publication of
Books, rest finally with the
NBT. However, provision of
subsidy for the third or subse-
quent editions/reprints  would
be made only on the basis of
specific  recommendations  of
the National Committee.”

Regulatory Body to Monitor Compli-
ance of Environment Protection A ct

4364. SHRI SHRAVAN KUMAR
PATEL: Will the Minister of EN-
VIRONMENT AND FORESTS be
pleased to state:

(a) whether the Union Government
propose to set up an independent re-
gulatory Body to monitor campliance
of dEnvironmcnt Protection Act, 1986;
an

(b) if so, the steps taken/propose to
be taken by the Government in this
regard?

THE MINISTER OF STAWE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) and (b) The
matter was reviewed and on finding
that the existing implementing agen-
cies such as the Central and State
State Pollution Control Boards were
adequate to enforce the provisions of
the Act, it was decided not to set up
an independent authority.

[Translation)

Opening of Kendriya Vidyalaya in
Shajapur

4365. SHRI PHOOL CHAND
VERMA: Will the Minister of
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HUMAN RESOURCE DEVELCP-
MENT be pleased to state:

(a) whether Government propose to
set up a Kendriya Vidyalaya in Sha-
japur; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) and (b)
No' proposal for opening of new Ken-
driya Vidyalaya at Shajapur during
the current academic year has been
received by Kendriya Vidyalaya San-
gathan.

Allotment of Residential Plots by
DDA

4366. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
URBAN DEVELOPMENT be plea-
sed to state:

(a) whether the attention of the
Government has been drawn to the
news item captioned “Lakhon Ke
Plot Koriyon Ke Bhav Diye” appear-
ing in New Delhi edition of Hindus-
tan dated August 3, 1991; and

(b) the reaction of the Government
and the steps being taken to check the
corruption prevailing in the DDA?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) Yes, Sir.

(b) The matter is under
nation.

exami-

Narmada Action Plan

4367. SHRI MOHANLAL JHIK-
RAM: Will the Minister of ENVI-
RONMENT AND FORES1TS bte
pleased to state:

(a) Whether Narmada Action Plan
has been chalked out on the pattern
of Ganga Action Plan;
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(b) if so, the time by which and
locations from where work on this
plan is proposed to start;

(c) the details of the works propo-
sed to be included in the said plan;
and

(d) the estimated expenditure of
Narmada Action Plan and its time-
bound programme thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHRI
KAMAL NATH): (a) No, Sir.

(b) to (d) Do not arise.
[English]
Bonded Labour

4368. PROF. UMMAREDDY
VENKATESWARLU: Will the Minis-
ter of LABOUR be pleased to state:

(a) whether with a view to eradi-
cate the bonded labour system, the
Indian Bonded Labour Organisation
suggested any measures in recent
times in this regard; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

(SHRI PABAN SINGH GHATO-

WAR): (a) No, Sir.

(b) Does not arise.

Fake Universities or Educational
Institutions

4370. PROF. RAM KAPSE: Will
the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to
state the steps taken by the Covern-
ment to protect the interests of the
students who obtain degrees/diplomas
from the Universities/Institutions not
recognised by the Government?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
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(SHRI ARJUN SINGH): The Uni-
versity Grants Commission has been
issuing press notes from time to time,
warning students .and general public
against those institutions which are
not entitled to call themselves as uni-
versities or award degrees under the
UGC Act. UGC has issued notices to
such institutions asking them not to
call themselves as universities and
award degrees, and in some cases also
filed cases against them. State Gov-
ernments and Union Territory Ad-
ministrations have also been asked to
keep a strict vigil and prosecute such
institutions for violation of UGC Act
and other penal laws.

The question related to future of
those students who have obtained un-
recognised degrees from fake univer-
sities was considered by UGC. The
Commission was of the opinion that
no lenient view can be taken of such
degrees and such persons may be re-
quired to obtain degrees from any re-
cognised university. :

[Translation)
Financial Assistance to Students for
Sports
4371. SHRI RAM SARAN

YADAV: Will the Minister of HU-
MAN RESOURCE DLVELOP-
MENT be pleased to state:

(a) whether the Union Government
provide any financial assistance to
such students, who take deep interest
in sports at university level and show
excellent performance; and

(b) if so, the criteria fixed in this
regard and the amount of financial
assistance provided to such students?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI
ISY!AMATA BANERIJEE): .. (a) Yes,

1r.
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"(b) Under the Scheme of “Grants
for Games and Sports in Universities
and Colleges”, scholarships are awar-
ded to the Universities’ outstanding
sportsmen/women. Each scholarship
is of Rs. 3.600 annually at the rate of
Rs. 300 per month. The criterion for
selection of scholarship holders is
given in the statement below:

STATEMENT

Rules for Award of Sports Talent

Scholarships  under this scheme of

grants for Sports and Games in Uni-
versities and Colleges

1. General

The “Sports Talent Scholarship”
Scheme has been introduced by the
Government of India, Department of
Youth Affairs & Sports with effect
from the academic year 1970-71 for
assisting University outstanding sports-
men/women in- their studies as well
to maintain their physical standards,
purchase of equipment etc.

2. Eligibility

All bonafide and regular students of
the member Universities of Sports
Board are eligible to apply for this
scholarship provided they are eligi-
ble for the selection on the combined
Universities team, fulfil other terms
& conditions laid down in this be-
half and also fulfil performance qua-
lifications stated in a Note given in
the beginning paragraph on page 1.

3. Amounf & Duration

Each scholarship is of Rs. 3,600/-
@Rs. 300/- per month. The scholar-
ship can be renewed in the subsequent
years subject to the awardee continu-
ing to fulfil the terms & conditions.

4. Selection

(i) The award will be made
strictly on the basis of merit by a
duly ‘constituted Selection Committee.

e decision of the Selection Com-
mittee will be final and no correspon-
dence in this
tained. '
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(ii) There will be a reservation of
25%, of available scholarships for
boys and girls belonging to the
Junior Division. However, the unuti-
lised scholarships will be transferred
to the general category.

5. Evaluation Procedure

The applicants will be graded on
the basis of their performance at the
various levels and the merit list will
be prepared broadly on the basis of
the fiuidelines that will be suggested
by fhis grading.

Senior Division
Grade A

Ist Preference: Securing lIs. posi-
tion(s) in an individual event(s) or
team event(s) at the international
level as a member of a national team.

2nd Preference: Securing 2nd posi-
tion(s) in an individual event(s) or
team event(s) at the international level
as a member of a national team.

3rd Preference: participation at
the international level as a member of
a national team.

Grade B

Ist Preference: Securing first posi-
tion(s) in an individual event(s) or
team event(s) at International level as
a member of a combined Universities
team.

2nd Preference: Securing second
position(s) in an individual event(s)
or team event(s)' at the International
level as a member of a combined
Universities team. )

3rd Preference: Participation at the
International level as a member of a
combined Universities team.

Grade C

Ist Preference: Securing first posi-
tion(s) in an individual event(s) or
team ecvent(s) at the nationa} level as
a member of a State/Regional/Com-
bined University team(s). :



155  Written Answers

C-1 (a) Securing first position in
an individual event(s) or team event(s)
in the National Sports Champion-
ship for woman as a member of
State /Combined Universities team(s).

2nd Preference: Securing second
position(s) in an individual event(s)
or team event(s) at the national level
as a member of a State/Regional
Combined Universities team(s) C-II
(a) securing second position(s) in an
individual event(s) or team event(s) in
National Sports Championship for
women as a member of State/Com-
bined Universities team(s).

3rd Preference: Securing first posi-
tion(s) in an individual event(s) or
team event(s) in an inter-university
tournament as a member of a Univer-
sity team.

Grade D

Ist Preference: Securing second
position(s) in an individual event(s)
or team event(s) in an Inter-Univer-
sity tournament as a member of a
University. team.

2nd Preference : Participation at the
national level as a member of a State/
Regional/Combined Universities team
D-1I(a) participation in the National
. Sports Championship for women as a
member of Staté/Combined Univer-
sities team(s). i

3rd Preference: Participation in an
Inter-University Tournament as a
member of a university team.

N Junior Division
Grade E

. 1t Preference: Securing first posi-
tion(s) 'in an individual event(s) or
team event(s) at the Internationa] level

as a member of a junior national
team. :

~ 2nd Preference: Securing second
position(s) in an individual event(s) or
team event(s) at International levels

as a member of a Junior National
team. ’ ‘
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3rd Preference: Participation at the
International level as a member of the
Junior National team.

Grade F

1st Preference: Securing first posi-
tion(s) in an individual event(s) or
team event(s) at the International level
as a member of an Indian School
team.

2nd Preference: Securing second
position(s) in an individual event(s) or
tcam event(s) at the international level
as a member of an Indian School
team.

3rd Preference: Participation at the
international level as a member of
an Indian School team.

Grade G

st Preference: Securing first posi-
tion’s) in an individual event(s) or
team event(s) at the national level as
a member of a State/Regional team.

2nd Preference: Securing second
position(s) in an individual event(s) or
team event(s) at the natonal level as
a member of a State/Regional team.

3rd Preference: Participation at the
national level as a member of a State/
Regional team. :

Grade H

_ lst Preference: Securing first posi-
tion(s) in individual event(s) or team
event(s) as a member of a School team
in the national school games.

2nd Preference: Securing second
position(s) in an individual event(s)
or team event(s) as a member of a
School team in the national School
games.

3rd Preference: Participation at the
National School Games as.a member
of the school team. . L

The national award wmner m
N.P.E.D. who stand first each in men.
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and women senior will be equated
with Grade D (2nd Preference) and
each in men and women junior with
Grade G (3rd Preference).

Broadly, the following types of in-
ternationa] competitions will be taken
into consideration for assessing the
performance/participation at the inter-
national level:

Olympic Games, Commonwealth
Games, Asian Games, Universiade Test
Matches in Cricket only, Davis Cup,
World Cup in Hockey and Football,
Swathling  Cup, Corbilon Cup,
Thomas Cup etc. Likewise, National
Championships and other important
competitions of national cadre where
teams of outstanding merits partici-
pate will bc taken into consideration
for assessing performance/participa-
tion at the national level.

The foregoing criteria as well as
the names of the aforesaid competi-
tions will serve only as guide-lines to
Screening Committee and due relaxa-
tjon can be given if in the opinion
of the Screening Committee, the
above basis do not rightly measure
the outstanding merit of a deserving
case. The Screening Committee will
also have the discretion to differen-
tiate between teams in different games
at various levels depending upon the
differences of standards between these
games at these levels. The Committee
may even differentiate, in particular
game, between one State team and
another and one University team and
another etc. depending upon the diffe-
rence of standards, in that particular
game, between one state team and
another and ope University team and
another etc.

Broadly, the following quota for
each category would be kept in view
of the selection of fresh awardees.

(i) Atleast 75 scholarships to the
students from junior category:

(ii) Not more than 150 Schelar-
ships for women candidates:

1913 (SAKA) Written Answers 158
(iii) Due recognition to the impor-
tant games will be given.

These are only the broad guidelines
and will be considered by the Screen-
ing Committee before proceeding to
selection of Scholars. The Screening
Committee has the right to make ad-
justment/amendment and even set
aside the ratio.

Terms & Conditions for award of
Scholarships

That for the period cf scholarship,
the awardee:

(i) Remains a bonafide
full-time student of the
versity.

regular
Uni-

(ii) Is not employed anywhere;

(iii) Is not simultancously holding

any other sports scholarship.
However, a scholarship on
account of any other merit

than sports is no bar can be
drawn simultaneously for the
period of this scholarship. If
the Scholarship is also on a
merit of sports activity, the
awardec has the choice to opt
either to continue the other
scholarship or avail himself/
herself of this scholarship.
(iv) Does not become irregular in
attending his academic class or
sports activities;

(v) Has not shown any decline in
the over-all performance in res-
pect of his/her pursuit of the
respective sports activities and
has maintained steady progress
in studies. However, one failure
during the entire period of
scholarship will be condoned to
give him/her the benefit of
fresh/renewal of scholarship.

(vi) Is not guilty of unsatisfactory
conduct or gross indiscipline;

(vii) Is eligible to participate for the
combined Universities team(s).
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Must have attended the last
coaching-cum-competition pro-

gramme if selected, in any O

the following game: Athletics
(Men & Women), Basketball
(Men), Football, Hockey (Men),
Hockey (Women), Volleyball
(Men) and Wrestling.

(viii)

NOTE: (i) The Screening Com-
mittee may waive oft
all or any of the above
_conditions in  special

cases.

It is the responsibility
of the Universitics con-
cerned to ensure that
the awardee(s) fulfil
all the aforesaid terms
and conditions before
the payment is released
to them.

(i)

(iii) 1t is the responsibility
of the sponsoting Uni-
versities, to ensure that
the statements made
by the candidates in
their applications are
correct.

If it is discovered that
an applicant has made
a wrong statement in
his/her application,
he/she shall be debarr-
ed from applying for
the scholarship in fu-
ture.

(iv)

6. Payments

All tl}e payments of the scholar-
ships will be made through the Regis-
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trars of the respective Universities

where the students are studying.

7. Application Form

The prescribed forms can be had
from the respective Registrars/Sports
Officers of the Universities. The appli-
cation form, duly completed, together
with the attested copies of requisite
certificates should be forwarded
through proper Channel so as to
reach the Dy. Director Scholarship
Sports Authority of India, JN Sta-
dium, Lodhi Road Complex, New
Delhi within the due date. Incomplete
and those received after the prescrib-
=d date will not be considered. The
attested copies by the Gazetted Offi-
cer 'Principal ot the College/Sports
Ofticer/Registrar of the University, of
the certificates should be attached in
support of the particulars filled in at
column No. (@) (b) () (d) (e
(f) () (h) (i) and 5 of the application
form.

NOTE: The Screening Committee
have the right to make
amendments /alterations /
additions/deletions in these
rules wherever they think it
necessary.

The Scholarship Scheme c¢an
be renewed at any time with-
out notice.

Qualifying Standards

Besides attaining the required sports
standards, only those candidates will
be considered eligible for scholarships
who achieve the minimum qualifying
standards in measurable sports. These
minimum qualifying standards in in-
dividual sports are given below:-—

Athletics
Event Men Women
Senior Under 19 Senior Under 18
100 M Run 11.2 11.4 11.5 12.8
200 M Run 2.9 3.0, - 2.1 26.0
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Men Women
Event — S .
Senior Under 19 Senior Under 18
400 M Run 49.5 50.5 58.5 60.0
800 M Run 1:55.5 1:56.5 2:21.5 2:22.5
1500 M Run 4:02:0 4:00.30 4:50.0 4:56.5
3000 M Run .. .. 10:22.0 11.35
5000 M Run 15:00.0 15:10.0
10000 M Run 30:45.0 31.00 . ..
100 M H . . 15.6 16.0
100/110 M H 15.5 15.9 . ..
400 M H 55.0 56.5 66.0 66.0
20 KM Run 1:05.00
20 KM Walk 1:46.00 ..
3000 M St. Ch. 9:50.0 9:50.0 .. ..
4 x 100 M Relay 43.7 44.0 50.0 51.0
4 < 400 M Relay 3:22.0 3:24.0 4:05.0 4:09.0
Long Jump 6.95M 6.90M 5.50M 5.30M
High Jump 1.85M 1.80M 1.50M 1.50M
Shot Put 14.00M 14.00M 10.00M 10.00M
Discuss 45.00 43.00M 35.00M 35.00M
Javelin 62.00M 59.00M 37.00M 36.50M
Triple Jump 14.80M 14.30M
Pole Vault 3.50M 3.40M
Hammer Throw 49 .00M 45.00M
Decath/Heplath 5570p 4334p .. ..
Hepth/Pentath 3660p 3000p
Swimming
Men Women
Event Senior Junior Senijor Junior
below 18 yvrs. below 18 yrs.
1 2 3 4 5
100M Free Style 60.5 61.50 1.09.5 1.12.00
200M Frec Style 2.12.00 2.17.00 2.35.00 2.38.00
400M Free Style 4.52.00 5.00.00 5.30.00 5.36.7
800M Free Style .. 10.30.00 11.10.5 11.40.00
1500M Free Style 19.50.00 20.00.00 22.15.00 22.25.00
100M Breast Stroke 1.17.0v 1.20.0 1.30.0 1.36.00
200M Breast Stroke 2.50.00 2.58.5 3.15.5 3.22.00
100M Butterfly Stroke 1.05.0 1.,07.50 1.18.5 1.22.00
200M Butterfly Stroke 2.35.0 2.39.0 2.50.0 3.10.00
10GM Back Stroke 1.11.00 1.14.00 1.24.00 1.27.50
200M Back Stroke 2.35.00 2.42.00 3.00.00 3.04.00
4 X 100M Free Style Relay 4.15.0 4.22.0 5.04.50 5+50.00
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1 2 3 4 5

4 % 200M Free Style Relay  9.35.5 .. .. ..
4 % 100M Medlay Relay 4.50.00 5.07.5 5.45.00 6.10.00
200M Indv. Medlay - 2.30.00 2.35.00 3.00.00 3.06.5
400M Indv. Medlay 5.35.00 5.45.00 11.10.5 11 40.00
Cycling (Men Section)

1000 M Sprint 13.50 Sec.

1000 M Time Trial 1 min. 20 Sec.

4000 M Individual Pursuit 5 min. 45 sec.

4000 M Team Pursuit 5 min. 25 sec.

1600 M Team Time Trial
100 M Rcad Team Time Trial
Women Section

1000 M Sprint

1000 M Trial

3000 M Indv. Pursuit

3000 M Team Pursuit

Weight Lifting

2 min. 08 sec.
2 hrs. 50 min. 00 sec.

16.00 sec.

I min. 35 sec.

5 min. 10 sec.

4 min. 48.00 sec.

- Category Upto 18 Years Upto 20 Yeurs
52 kg Snatch+Jerk = 180 kg Snatch +-Jerk 190 kg
56 kg . ,. = 195kg . 210 kg
60 kg . . = 205kg = 222.5kg
67.5 kg o . = 210kg " . o= 232.5kg
75 kg ” , = 215kg " = 240 kg
82.5kg . » = 220kg ” == 245 kg
90 kg _ - . = 225kg ” w == 250 kg
100 kg . = 230kg . 250 kg
Over 100 kg ’ = 230kg ’ , =
[English) (b) if so, the details ot the char-
L. ges made against each of the Societies

Irregularities in  Cooperative group and names and addresses of the Socie-

Housing Societies in Delhi ties against whom action has been

4372. SHR1 SURYA NARAYAN
SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there had been a num-
ber of charges of irregularities agajhst
some of the Cooperative Group Hous-
ing Societies in the Capital; :

taken and offenders punished under
the specific provisions of particular
Law/Act during the last three years;

(¢) the manner by which the Dethi
Cooperative  Societies Act or Con-
sumers Protection Act, 1986 and their
rules etc. can provide adequate safe-
guards to the aggricvéd members who
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become victims of organised mis-
management, malpractices and cheat-
ing by the respective office-bearers of
the various housing societies, operat-
ing in Delhi;. and -

(d) the specific provisions under
which - Government agencies, Lok
Adalats or Consumers Protection Act
can help the aggreived members/con-
sumers, in apprehending the culprits
mentioned in part (c) above?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The informa-
tion is being collected and will be
laid on the Table of the Sabh